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Present: Hon'ble Smt Bharati Ray,
Judicial Member
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E ‘ Heard Mr A. ° Ahmed, learned
counsel for the applicant and Mr A.K.

° Chaudhuri, learned Addl. c.G.S.C.

This application has been filed

questlonlng the transfer order dated '

7 6.2004, whereby the appllcant has been

' ,_) . © transferred from MCD, Shillong to SMC.
i . - . Silchar. It is the specific grievance of
Qps rkewa speci! evane

, I §5 \NN - Ethe applicant that he has been

caln | U« P transferred from S.E.(NEZ), Shillong to-
@ ' gM.C D., Shillong very recently i.e. 1%

1lyears before. As per the longest stayee
llst of Draftsmen Grade II (Civil) the

*appllcant s name : 1s not ‘there in the

; 2 said longest stayee list of 2001-2002
| % ‘ yhlch is annexed to the O.M. dated

?0.12.2000 issued by the Superintending
i ?ngineer, Co-Ord. addressed to the SEs,
E %ES(P&A) and Executive Engineer
i icivil/Elect), CPWD under Eastern Region
i equesting them to-indicate options for
i ransfer latest by 31.1.2001 by giving
i ames and stations, in order of
\ reference for consideration alongw1th
| khe data of posting for the last ten
E ears to the office. o

i



0.A.No.144/2004 ;
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18.6.2004 '
The applicant has made a representation

to the Superlntendlng EngLnEer (Coord) -

respondent Ne

entl nlng therein
”thtn'the list of

that hls name was_

longest stayee and that he“ had been
A7 cwnseoo.. .. transferred. recently to MCD, ‘Shillong

vi.e. f% years jback ~and* ‘requested to’
““““ him to stay . iin, the ‘same. place of
*fV“pOStlng for completing. hls.tenure. The"
~m:ﬁlearned counsel for the appllcant also
R »-,f‘submlts that fhe*tonlydson “of the-
‘ appllcant —1sa “in’ the ‘midst of ”thé;~
wawe.eo . academic se381on and is studylng in a~
Ty e oo nuUrsery school? - The }eb;esentatlon wasr
T _‘made on 9.6. 2004. The ‘learned’ counseL~
for the appllcant submlts that so farf
the applicant has not been released. The
learned counsel for the applicant has
also prayed for an interim order. :

Considering the facte. ana
circumstances and cosidering that
'the representation of the applicant has
qdf been disposed of as yet, I direct
‘the respondents to maintain status quo

' ' : 'as on date till the next date. The
el o ?“Q[Tfaif5> ’ respondents are directed to file a
v | regﬁy by three weeks. Rejoinder, 1if
11VJOQ - ' B any, to be filed with two .weeks
thereafter.

NO"L‘QAL. ‘Qb’yc/lb\(&»f‘ ig/¢/o | The matter be postef after | five
SMM ‘D/je%oﬂ_\ LJ? _weeks. ',
MLMw\a/ + TSP No -

] Fo 4 , éy ‘)—ega/ My |

A’/.'D ng‘ . Member (J)--
f? N mg;g‘,,nkm '
'} 'M-Q!"'”‘o] O’l A‘ : ) :
%4‘ : \0%1 g't )' b\ . ' |
9\’5( ’r\b Hhe 29.7.2004 On the plea of counsel for the
,A ﬁD‘f RT{})&JfN& ipta~»— ~respondents four weeks time is given
~esp -No. 2 - "'to the respondents to file written;
///f91 L statement. List on 1.9.20n2 for?
g
CVK&ufogkk\ 9 ﬂ} / } orders. : . E
L”\kkhw\kﬁ )&Jv muaSA Interim order . dated 18.6.2004 |
°ﬁﬁ*' kﬂvv Laﬂq*\ hh&m. shall continue till.the next date. !
’?“nﬂﬂ I ' 3 i
L ‘g
Q ‘ .

Member (A)
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0£§ice Note ! Date % Tribunal's Order .
C:_S’_/_:f_’_o_ ¢ r ' 3 1.942004 | Heard Mr. A, Al'med, learned \
PO s WZJ& Jeﬂmr/ . f counsel for the applicant and also Mr.
O~ ~ Qrﬁk/b 2 ‘AQK. Chaudhuri. learned Addl. CQGQSQCQ,
on. for the respondents. ;!
o il AT e 2 i po - E
L' feat | U I The application is admitted. The
/@% I % respondents are allowed four weeks t
- ’ !f | 3 [ o file m:ittan statement. '
- / List on 30.9.,2004 for orders.
I i Status quo @s ordered on 18.6.2004
Lo : shall continue.
B l i \C‘/\( ‘ ,
- 2S5 I Member (A)
. .
e 6\‘//5 ’ ./Qw Seca— mb %
&7 /e 1 1 §24e11le04e I Present: Hon'ble Mr.K.V.Prahladan,
‘%2 i ! Administrative Member. ,_
!T f % Written statement has not been
| i { file. S5ix weeks time is allowed to ,:{
“[ | % file written statement. List on
\I ‘ f 10.1.05 for filing of written state-
i i % ment and further orders.
- o
\ — i :
f/ r 0& -
/77 - ! A i
v Mem) i
Vo W o { smoer o
| 1m { B
A5 119,01.2005}
; st fr b +01.2005] 1 Present: The Hon'ble Mr.Justice R,K, i
)ms (TDJ fr o Batta Vice-Chair'nan. o
9 Oﬁ»‘”ﬁ’ " S// Ao ealled - A Mr.A,Ahmed, learned counsel for tj“
’. : applicant is present. None for the respon-
%ﬁ [ | dents. Last and final opportunity is
[ i given to the respondents to file written
(2270 | i statement,’
/N o ‘&//_S l‘/ﬁ~'<§‘C'¢M" { Stand over to 4 2.2005. h
G Vot “
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I
Learned ceunsel for the applicant
is not present. Mr. A.K. Chaudhuri,
learned Addl. C.G.S.C. for the

respondents is present and regdy.

Pest en 13.4.2005. o~
A

vice=Chairman

At the request made on behalf of
MK «A.Ahmed, learned counsel for the
applicant the case 1s adjourned te
4.5.2005.

~

-~

ez

vice-Chairman

Mr A.K.Chaudhuri, learned Addl.

C.G.8.C submits that the written state-
ment has already been filed. Mr A.
Ahmed, learned ARikxex@xs$x®@ counsel for
the applicant submits that re jcinder
has to be f£iled. '

@&%A%
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A vice-Chairman

.ist on 1.6.05

¢

Mr. A. Ahmed, learned counsel.

for the:/gpplicant submits that the

case is ready for hearing. Post for
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Vice=Chairman

Heard learned counsel for the
parties. Judgment delivered in open
Court, kept in separate sheets.

The O.A. is disposed Of in terms—

of the order. - ~ 3
Y

Vice=Chairman
/



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
O.A. No. 144 of 2004. ’

. DATE OF DECISION: 29.06.2005

Shri Uttam Kumar Suklabaidya APPLICANT(S)
Mr. A. Ahmed ‘ ADVOCATE FOR THE
- ' APPLICANT(S)
- - VERSUS -
U.01 & Ors. RESPONDENT(S)
Mr. M.U.Ahmed, Addi.C.GS.C. ADVOCATE FOR THE
| | RESPONDENT(S)

THE HON’BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN.

1. - Whether Reporters of local papers may be allowed to see the
judgments? ’

2. Tobereferred to the Reporter or not?

3. Whether their Lordships wish to see the>fair copy of the rW
_judgment?

4. Whether the judgment is to be circulated to the other 9‘

Benches? /

Judgment delivéred by Hon’ble Vice-Chairman.



CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH |
Original Application No. 144 of 2004
~ Date of Order: This, the 20th Day of June, 2005. |
THE HON'BLE MR. JUSTICE G. SIVARAJAN, VIC‘E CHAIRMAN.

- Shri Uttam Kumar Suklabaidya
Draftsman Grade-II
- Office of the Executive Engineer
Meghalaya Central Division ,
Central Public Works Department ' :
Shillong, Meghalaya. ' ... Applicant.

. By Advocate Mr. A. Ahmed.

- Versus-

1.  The Union of India représented by the
Secretary to the Government of Indla
Ministry of Urban Affairs
Nirman Bhawan, New Delhi-110 011.

2.  The Director General Works
Central Public Works Department
118-A, Nirman Bhawan

_New Delhi- 110 011.

3.  The Additional Director General of Works (ER)
Central Public Works Department
Nizam Palace, 17th Floor
234/4 AJC Bose Road -
Kolkata-20.

4.  The Superintending Engineer
- Central Coordination Circle (ER)
Public Works Department

Z2nd MSO Building

Nizam Palace, 17th Floor. -

234/4 AJC Bose Road S

Kolkats-20. ... Respondents.
By Mr. A. K. Chaudhuri, Addl. C.G.S.C. . e

"ORDER (ORAL)

SIVARAJAN, [.(V.C.):

The applicant is working as Draftsman Grade-IT

in the office of the Executive Engineer, Meghalaya

%W/



Central Division, .CPWD, Shillong. He was transferred
from the said place to SMC, Silchar as per order dated
7.6.2004 issued by the fourth respondent. The applicant
has challenged.the said order in this application. This
Tribunal at the time of adﬁission itself had passed an
order on 18.6.2004 wherein it was noted that the
applicant had submitteﬁ a_¥epresentation dated 9.6.2004
which has not been replied and that the applicant had
completed only one andb half years of service at
-Shillong‘ The %ribﬁnal had accordingly passed a status
quo order.lThe applicant, it is stated, is'presently

continuing at Shillong.

2. _The respondents have filed a written statement
and the applicant had filed a rejoinder. Alongwith
rejginder the applicant haé produced a communication
dated 10.6.2004 (Annexure~X2) sent by - the
Superintendiﬁg Engiﬁeef, CPWD, Indo Bangladesh Border
Roads Maintenance Circle, Silchar to the Superintending
Engineer Coordination Circle (EZ), CPWD, Kolkata'
wherein with refefencev to the transfer order dated
7.6.2004 it is stated that the said office had already
informed the ‘addressee that as per the sanctioned
strength there is no sanctioned strenqth. of D/man
Grade-ITI in that office. The add;essee was also
requested in thé above circumstance to post one D/man

Grade-I as per sanctioned strength instead of D/man

9@%//
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Grade-ITI fof the smooth running of Govt. work. As per
the above 1ettér it i1s clear that there is.no vacancy
iﬁ the Silchar Region to accommodate the épplicant.
However, the stand of fhe iespondents in the written
statement does not appear to be consistent with this.

communication.

3. I have heard Mr. A. Ahmed, learned counsel for

the applicant and Mr. A. K. Chaudhuri, learned Addl.

€.G.S.C. - appearing for the respondents. In the

circumstances, I am‘of the view that this application
can be disposed of with directions. Accordingly, there
Qill be a direction to tie'applicant to make a proper
representation pointing out all the circumstances- to
the. fourth respondent/ particularly since the
respondents have stated that they have not received the

representation mentioned in the applicationixﬂithin. a

.period of - one month from today. If any such

representaﬁion is filed as directed, certainly the
fourth réspondent will consider the same in the light
of the communication_dated 10.6.2004 (Annexure-X2)_to.
the rejoinder andr in accordance with law and pass
appropriaté orders within a period of three months

thereafter.

4. The O.A. is disposed of as above. The interim

order of status quo already passed by this Tribunal on

-

18.6.2004 will continue till the disposal of the

oty



representation as directed. The applicant will produce

this order alongwith the representation before the

~—

47

~ (G.SIVARAJAN )
VICE CHAIRMAN

fourth respondent forhcompliance. v o ;H
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH, GUWAHATL

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMINISTRATIVE TRIBUNAL ACT 1985) |

ORIG;NA‘L APPLICATTION NO. OF 2004.
BEIWEEN
Shri Uttam Kumar Sukiabaidya
' . ... Applicant
-Versus-
‘The Union of India & Others
... Respondents
LIST OF DATES AND SYNOPSIS

Annexure-A is the éhotocopy of Office order No. 2(57)/DM-
I/SEC/ER/Cal/771 dated 23/9/2002 issued by the Respondent
No4.

Annexure-B is the photocopy of Office Order No. 9(57)/D/men-
II(C)/SES/ER/KOL/336 Dated: 7/6/04.

Annexure-B1 is the tvpe copy of relevant portion of Office Order
No.9 (57)/D/men-1I(C)/SEC/ER/KOL/336 Dated: 7/6/04.

Annexure-C is the photocopy of Office Order No.2l
(3)/95/SSW/NEZ/616 dated 16-10-2002.

Annexure-D is the photbcopy of Order dated 07-02-2003 passed
in Writ Petition (Civil) No.28 of 2003.

Annexure-Ii is the photocopy of Office Order No.0% (57/DM-II

(C)/SE(C)/ER/CDM—VI/KOL/ 102 dated 13-02-2004 issued by
‘the Respondent No.4.

%



Annexure-T is the photocopy of Office Order No. S&'D/ 141 dated
New Delhi 5/9 March 2004,

\
Annexure-T'1 is the type copy of S&D/141 dated New Delhi 5/9
March 2004.

Amnexure-G is the photocopy of Office Memorandum I’ No.9
(3D/99/SE (C)/D/Men-1/C1/1259 dated 20-12-2002 issued by the
Respondent No 4.

. Amnnexure-I] is the photocopy of representation dated 09-06-2004
before the Respondent No.4.

Amnexure-{{l is the photocopy of forwarding letter of the
Executive Engineer, Meghalaya Central Division, CPWD,
Shillong. ' |

This original application is made against impugned transfer
Office Order No.9 (57)/D/men-II(C)/SEC/ER/KOL/336 Dated: 7/6/04

" by which your applicant is transterred from Shillong to Silchar. The

applicant has not completed the normal tenure of posting at Shillong as
per Office Order No. S&D/141 dated New Delhi 5/9 March 2004 issued
by the Respondent No.2. Apart from this also the-Respondents -have
violated the CPWD Manual, Volume-1 regarding transfer of longest

| stayee at the station. But the applicant is not longest stayee at Shillong,

other similarly situated persons who are longest stayee as per admtted
by the Respondent No4 vide Office Memorandum F No.9 (5N/99/8E

(C)/D/Men-1/C1/1259 dated 20-12-2002 have not been transferred by the

Respondents, Hence the applicant filed this Original Application before
this ITon’ble Tribunal seeking justice in this matter.
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BETWEEN

ORIGINAL APPLICATIONNO. /&7 G oF 2004,

Shri Uttam Kumar Suklabaidya

Draftsman, Grade-IT

Office of the Executive Engineer,

Meghalaya Central Division,

Central Public Works Department,

Shillong, Meghalaya.

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
- ADMINISTRATIVE TRIBUNAL ACT 1985)

... Applicant

-AND-

1. The Union of India represented by the
Secretary to the Government of India,
Ministry of Urban Affairs,
Nirman Bhawan, New Delhi-110011.

2. 'The Director General Works,
Central Public Works Department,
118-A, Nirman Bhawan,

New Delhi— 110011.

3. 'The Additional Director General of Works
(FR),
Central Public Works Department,
Nizam Palace, 17% floor, '
234/4 AJC Bose Road,
Kolkata-20. |

T
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2)

3)

4)

A | M

4. 'The Superintending Engineer,
Central Coordination Circle (ER)
Public Works Department,
2"V MSO Building,
Nizam Palace, 17% floor,
234/4 AJC Bose Road,
Kolkata-20.
... Respondents

DETAILS OF THE APPLICATION PARTICULARS OF THE
ORDER AGAINST WHICH THE APPLICATION IS MADE:

1his application 13 directed against the Office Order No.:
9G/MD/men-TI(CY/SES/ERKOI./336 . Dated 7/6/2004 issued by the
Respondent No. 4. -

JURISDICTION OF THE TRIBUNAL

‘The applicant declares that the subject matter of the instant
application is within the jurisdiction of the Hon’ble Tribunal.

LIMITATION

£

The applicant further declares that the subject matter of the
instant application is within the limitation prescribed under Section 21 of
the Administrative Tribunal Act 1985.

FACTS OF THE CASE:

Facts of the case in briet are given below:

4.1)  That your humble applicant is a citizen of India and as such he is
entitled to all rights and privileges guaranteed under the Constitution of

India.

42) That your applicant begs to state that he is working as Draftsman
Grade-1I, Central Public Works Department. He joined in this
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department as Draftsman Grade-IIl on 14-02-1999 at Silchar Central
Circle, Central Public Works Department. He ‘was promoted as
Draftsman Grade-II and was posted at the Office of the Superintending
Engineer(P), North Eastern Zone, Shillong. Again he was transferred
from the Office of the Superintending Engineer (P), North Eastern Zone,
Shillong to Meghalaya Central Division vide Office order No.
9(57)/DM-I/SE©/ER/Ca1/771 dated 23/9/2002 issued by the Respondent
No.4. The Megahalaya Central Division is under Assam Central Circle,
CPWD, Guwahati-21, Assam. Now he is working at Meghalaya Central
Division, Central Public Works Department, Shillong since 17-10-2002.

Amnexure-A is the photocopy of Office order No. 9(57)/DM-
I/SEC/ER/Cal/771 dated 23/9/2002 issued by the Respondent
No.4. '

4.3) That your applicant begs to state that he was again transferred
after one and half year from Meghalaya Central Division, Central Public
Works Deparunént to SMC, Silchar vide Office Order No. 9(57)/D/men-
II(C)/SES/ER/KOL/336 Dated: 7/6/04 issued by the Respondent No.4.
In the said transfer order it has been mentioned in Note.1. “In Serial No.7
Sri Dilip Adhikari, D/Men,Gtade-II(C) is cancelled due to court case and
the matter is Sub-Judice. Hence he should be retained at Shillong till the
Case is decided”. It is worth to mention here that in Serial No.7 of the
above mentioned transfer order, one Sri Dilip Adhikari, Draﬁsrxyan
Grade-Il, Office of the Superintending Engineer (P), North Eastemn
Zone, Shillong has been posted at the applicant’s place of posting i.e.
Meghalaya Central Division, Shillong. The said Sri Dilip Adhikari,
Draftaman, Grade-II was earlier transferred to Office of the Executive
Engineer, Manipur Central Division-Il, Central Public Works
Department, Imphal = vide Office Order No.9
(33)/DM(C)/SE(C)/ER/Cal/01/354 dated 01-05-2001. Aocordingly Sri
D.Adhikari was relieved from Shillong to Imphal on 16-10-2002 vide
Office Order No.21 (3)/95/SSW/NEZ/616. But Sri Adhikari obtained
Stay order of his transfer on 07-02-2003 from the Hon’ble Gauhati High
Court, Shillong Bench, Shillong by filing Writ Petition (Civil) 28(SH) of
2003. After that Sn Dilip Adhikari was transferred from Shillong to
AAWD, Guwahati vide Office Order No.09 (57)/DM-II
(C)/SE(C)/ER/CDM-VI/KOL/102 dated 13-02-2004 issued by the
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Respondent No.4. But the said transfer order was also stayed due to
Court Case filed by Sri Dilip Adhikari, Draftsman, Grade-II. It may be
stated in the said transfer order of Draftsman, Grade-II (Civil) dated 7-6-
2004 in Serial No.2, 3, 4, 5, 7 and some other serial numbers the
Draftsman; Grade-II are posted in the same station without disturbing
their present place of posting.

Amnexure-B is the photocopy of Office Order No. 9(57/Dimen-

(C)/SES/ER/KOL/336 Dated: 7/6/04.

Ammexure-B is the type copy of relevant portion of Office Order
No.9 (57)/D/men-11(C)/SEC/ER/KOL/336 Dated: 7/6/04.

© Amnexure-C  is _ihe photocopy of Office Order No.21
(3)/95/SSW/NEZ/616 dated 16-10-2002.

Annexure-D is the photocopy of Order dated 07-02-2003 passed
in Writ Petition (Civil) No.28 of 2003.

Annexure-E is the photocopy of Office Order No.09 (57)/DM-II
(C)Y/SE(CYER/ICDM-VI/KOL/102 dated 13-02-2004 issued by
the Respondent No 4. o

44) That your applicant begs to state that the Respondent No.2 i.e. the
Director General of Central Public Works Deparﬁnent 1ssued an Office
Order vide S&D/141 dated New Delhi 5/9 March 2004 regarding tenure
and posting of CPWD Employees. In the said circular it has been clearly
mentioned that Drawing Staff normal tenure of stay in a circle would be
8-10 years. The applicant was transferred to Assam Central Circle-L,
CPWD, Guwahati-21 on 17-10-2002. As such he has yet to complete
another 7-9 years undér the Assam Central Circle-I for completing ‘
normal tenure. Hence the Respondents have violated their own Ofﬁce
Order regarding nommal tenure of Drawing Staff under one circle and-
pasting 6F eisowtar. Hence the action of the respondents are illegal,
arbitrary, malafide and also not sustainable before the eye of law as well
as in facts. As such finding no other alternative your applicant is
compelled to approach this Hon’ble for secking justice in this matter.
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Annexure-F is the photocopy of Office Order No. S&D/141 dated
New Delhi 5/9 March 2004.

Annexure-F1 is the type copy of S&D/141 dated New Delhi 5/9
March 2004. |

45) That your applicant begs to state that under CPWD Manual,
Volume-1, it has been clearly stated that the transfer is made on ﬁhe basis
of longest continuous stay in all grades in a particular station, the longest
stayee will be transferred first. The applicant is not longest stayee at
Shillong, the similarly situated persons like Sri Dilip Adhikari,
Drarftsman, Grade-Il is working at Shillong since 16-05-1981 to till
now, Smti Banita Lyngdoh, Drafisman, Grade-II is working since 10-06-
1992(date of appointment in the service) till now at Shillong and Smti
Rita Tham, Draftsman, Grade-II is working since 15-06-1992(date of
appointment in the service) at Shillong even after her promotion. The
longest stayee list of Draftsman Grade-II (Civil) for the year 2001-2002
was issued vide Office Memorandum F No.9 (57)/99/SE (C)/D/Men-
I/C1/1259 dated 20-12-2002 issued by the Respondent No.4. In the said
list the instant applicant’ name was nowhere. But Sri Dilip Adhikari ,
Smti B.Lyngdoh and Smti Rita Tham name was menticned in the said

list dated 20-12-2002. Surprisingly the said persons were not being

transferred by the Respondents (Sri Dilip Adhikari has obtained stay
order from the Hon’ble Gauhati High Court, Shillong Bench).

Annexure-G is the photocopy of Office Memorandum F No.9
(5T)/99/SE (C)/D/Men-1/C1/1259 dated 20-12-2002 issued by the

- Respondent No.4.

46) That your applicant begs to state that he has filed a representation
dated 09-06-2004 before the Respondent No.4 with copy to all concern -
requesting for reconsideration of his transfer and also for completion of
his tenure at Shillong. The said representation was forwarded by the
Executive Engineer, Meghalaya Central Division, CPWD and in the said
forwarding the Executive Engineer has stated that “In view of para-2,

3(1) his case is strongly recommended for retention in this under

Meghalaya Central Division, CPWD, Shillong. The said representation
has not yet been disposed up by the Respondents. Now the Respondents
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are ready to release the applicant at any time and as such finding no other
alternative the applicant approach this Hon’ble Tribunal for seeking
justice in this matter and also with a prayer for an interim 'order to stay
the impugned transfer order for protection of his family and himself.

Annexure-H is the photocopy of representation dated 09-06-2004
before the Respondent No.4.

Amnexure-H1 is the photocopy of forwarding letter of the
Executive Engineer, Meghalaya Central Division, CPWD,
Shillong. .

4.7) That your applicant begs to state that his only son is aged about
seven (7) years. The son of the applicant is taking his Primary Education -
at local English School, Shillong. Now it will be very difficult for the
applicant to transfer his only son to another School at this mid term

session.

48) That your applicant begs to state that the Respondents have
violated the provision of Central Public Works Department. Manual,
Volume-I regarding posting and transfer of its employee.

4.9) That your applicant begs to state that it is a basic principle of
Legal policy is that law should afford equal treatment for all with equal
concern and respect. Like people, situated alike are to be treated alike. If .
one chooses to exclude others from the like benefit without good and
valid reason it will be arbitrary, therefore discriminatory and thus

. unreasonable. Article 14 of the Constitution guarantees equal before the

law as well as equal protection of the laws.

4.10) That your applicant submits that he has got reason to believe that
the Respondents are resorting the colorable exercise of power to
accommodate their interested persons in their favourable place.

4.11) That your applicant submits that the action of the Respondents is
in violation of the fundamental rights guaranteed under the constitution
of India and also in violation of principles of natural justice.
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4.12) That your applicant submits that the action of the Respondents is
highly illegal, improper, and whimsical and also against the Transfer
policy adopted by the Central Public Works Department.

4.13) That your application submits that the Respondents have violated
the fundamental-rights of the applicant. ’

‘4.14) That this application is filed bonafide and for the interest of

Justice.

The applicam craves leave of this Hon’ble Tribunal
advance further grounds the time of hearing of this instant
application. -

)] ' GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1) For that, due to the above reasons narrated in detail the
action of the Respondents is in prima facie illegal, malafide,
arbitrary and' without jurisdiction. Hence the impugned transfer
order dated 07-06-2004 in case of the applicant may be set aside
and quashed. ‘

5.2) For that, the Respondents have violated their own
guideline regarding tenure of Draftsman, Grade-II in one circle\
for 8-10 years. Hence the impugned transfer order dated 07-06-
2004 in case of the applicant may be set aside and quashed.

5.3)  For that, the action of the Respondents is illegal, arbitrary,
malafide and also violative of administrative fair play. Hence the
impugned transfer order dated 07-06-2004 in case of the

+

applicant may be set aside and quashed

5.4) For that the Respondents have violated the Article 14,16
& 20 of th_e Constitution of India.

5.5) For that, it is settled proposition of law that when the
same principle have been laid down in given cases, all the
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B

persons who are similarly situated should be granted the said
benefits.

5.6) For that, the action of the Respondents are arbitrary, mala
fide and discriminatory with an ill motive and as such, the
impugned transfer order may be reconsidered as per provision of
Central Public Works Department Manual, Volume-l.

5.7) For that, the Respondents before transferring the applicant
ought to have considered the transfer policy of the Central Public
Works Department Manual, Volume-I in this matter and as such,

 the impugned transfer order is bad in the eye of law and is liable

to'be set aside and quashed.

5.8) For that, the action of the respondents is arbitrary, mala-

fide and discriminatory with an ill motive.

5.9) For that, in any view of the matter the action of the

Respondents are not sustainable in the eye of law as well as fact.

The applicant craves leave of this Hon’ble Tribunal
advance further grounds the time of hearing of this instant
application. '

DETAILS OF REMEDIES EXHAUSTED:

That there is no other alternative and efficacious and remedy
available to the applicant except the invoking the jurisdiction of this
Hon’ble Tribunal under Section 19 of the Administrative Tribunal Act,

1985.

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY
OTHER COURT: ‘

That the applicant further declares that he has not filed any

_application, writ petition or suit in respect of the subject matter of the

instant application before any other court, authority, nor any such .

application, Writ Petition of suit is pending before any of them.

D
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10)

| 4
)
RELIEF SOUGHT FOR:

Under the facts and circumstances stated

above the applicant most respectfully prayed that |

Your Lordship may be pleased to admit this
application, call for the records of the case, issue
n‘otices to the Respondents as to why the relief and
relicves sought for the applicant may not be
granted and after hearing the parties may be
pleased to direct the Respondents to give the
following relieves.

8.1) That the Hon'ble Tribunal may be pleased to direct the

Respondents to set aside and quash the impugned transfer Office

Order No. 9(57)/D/men-II(C)/SEC/ER/KOL/336 Dated: 7/6/04
(At Amnexure-B) in case of the applicant issued by the
Respondents No.4.

8.2) To Pass any other relief or relieves to which the applicant
may be entitled and as may be deem fit and proper by the
Hon’ble Tribunal.

8.1) To pay the cost of the application.

INTERIM ORDER PRAYED FOR:

The applicant prays before this Hon’ble Tribunal seeking an interim

order by this Hon’ble Tribunal by giving a direction to the Respondents

not to implement the impugned transfer Office Order No. 9(57)/D/men-
I(C)/SE©/ER/KOL/336 Dated: 7/6/04 (At Annexure-B) in case of the
applicant issued by the Respondents No.4 till disposal of this Original

application.

Application is filed through Advocate.
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-VERIFICATION-

1, Shri Uttam Komar Sukiabaidya, Draftsman, Grade-IL, Office of
the Executive Engineer, Meghalaya Central Division, Central Public Works
Department, Shillong, Meghalaya do hereby solemnly verity that the
statements made in paragraph nos. (, l LTh Gy ——
are true to my knowledge, those made in paragraph nos. ¢, -2 WG ‘S\A\ C’/
are being matters of records are true to my information derived there from

*which I believe to be true and those made in paragraph 5 are true to my legal
advice and rests are my humble submissions before this Hon’ble Tribunal. I

~ have not suppressed any material facts.
L . Jurne.
And I sign this verification on this the ~ day of  /7/R 2004
at Guwabhati. ' R

<. e Kuman- Sulklad ‘@4«
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~1'ype Copy of the Relcvant Portion of 1ransfer Urder of Draftsman, Grade-11-

CENTRAL PUBLIC WORKS DEPARTMENT

No.: ST men-I(C)/SHOER/KOLA36

()F FICE ORDER -

" Dated: 7/6/04
l//

The transter/posting of the following Draftsmen Grade-11 (Civil) are hereby
ordered with immediate effect in the interest of the public service: -

SL  NAME
NO. S/SIRI

FROM 10

REMARKS.

><1,/ AKBARMAN  SCD, SILCHAR TCMD, TURA Vice Sri Naboni

[

4

5

Ve

K.C.BARUALI

B.C.BORALL

UN.BORDOLOI

B.K.ROY

U.KSUKLA-

"BAIDYA

7 DL

ADHIKARI

ACC-f, PD-11
GUWAHATI GUWAHATI
ACC-1 AAWD
GUWAHATL GUWAHATI
AAWD/ ACC-f
GUWAHATI GUWAHATI

SMC, SILCHIAR  SCD,

STL.CHAR
MCD, SMC,
SHILLONG STL.CHAR
SEA)NLZ, MCD,
SHILIL.ONG SHILLONG

m 2

Aich transferred

Lixisting vacancy

Vi_ce Sri
U.N.Bordoloi -
Transterred

Vice Sri’
‘|Iransferred

Vice Sri
A K. Barman
| VAVE
ice Sri B.K.Roy
transferred

Vice Sri UK.
Suklyabaidya



/
b
8 PROMODA- BLCD-L, ©OKCCH Vice Sii
NANDA BALURGHAT  KOIKATA A K Talukdar
BISWAS | transterred
9 NABONI . TCMD,TURA  KCC-lI Vice Sri Somen
AICH KOILKATA 1.aha
10. SGUCHAIT =~ MCD-, MALDA  KCCHl, Vice Sri Biplab
' KOIKATA Dutta transferred
11 TAPAS - ICD,ISLAMPUR  SLE(P&AMLZ-1  Vice Sri Prodyut
BARUA ' KOILKATA Kundu transferred
12 AJOY MCC, MALDA KCD-VI . Lixisting Vacancy
BAKHANDI (Maint. Sub- '
’ Div.) Kolkata

13. DK.CHAK- GCD, GANGTOK  SLE(P&AYLZ-1  Vice A.Guha
RABORTY ' KOLKATA retiring on 31.08.04

14 P.CIHAKRA- MCD-IL MALDA  SE(P&A)LZ-] Vice Sri Swapan

BORTY . KOILKATA Chakraborty
‘ ' 'I'ransferred
‘_ 15 PrRODI? « MLD, KOLKATA MCD-l, Vice St
ROY B ‘ MALDA P.Chakraborty
transferred

- e e - - - - e e o - - - = = - - e

-------------------------------------

Note: 1. In Serial No.7 Sri Dilip Adhikari, D/Man Gd.I (C) is cancelled due to Court
* Case and the matter is Sub-Judice. Hence he should be retained at Shillong till

the Case 1s decided.
! Sd/_
: \ , T (BK.DAS) |
\Jt Superintending Engineer, Co-ordination
N



A )

. Lo (.mcl nment of India - : ‘ ‘/q/ v
b 0 0/0. The Suptdg: Bngincer(?)NIKZ, - A - : B
U CPW.D., Shillong-3, : NN BN — ¢
z"'-;-2](.1%5/.95/:’5:‘3\'V/N“W' // O o Dated, Shillong the /6 /11002,

() ¥ Fl’C E ORDIER

In wmph(m( o bupmmmdmt_, Ln;_,mcer Co-mdmatlon Cllblb(Ll{) CPWD Kolkata ofﬁc;
corder I\«o"( )/DI\I((‘)MZ(C‘) ER/Cal/Q1/354 dated 01.05. 2001, Shri D. Adhikari, D/m GdII is
hereby relicved from this, Olfice on llu. allernoon of 16,10,2002 with the direction 1o upolt 101'
uty to Lhu Olllcc of J ,\u,cuuv J‘ngmccr Mdmpm Central DMsmn -11, CPWD,, lmphal ' :

‘ A § I Superintending Engincer(P) INEZ,
' R x o C‘.entrull’.\\’.]).,Shillong;

G

C(pr_llor.if’ Sy
l@ The C hlcf]“nmnger(’\ﬂ Z), CPWD.,,. thllong with reference to his No.1/6/2000 /\len .

Lo Dated 25.06.2007. As per revised sanction accordul only 2(two) posts available. Hence

. surplus-D/m Grade 1 has been relieved.”

* . The Superintending Engineer, Co- oxdlmtlon Circle(ER), Nizam Palace. Kolkata-20,
Aller release of Shii 1. Adhikari,! D/m Grade I, this oflice has been left with 7(two)
Dr auwhlsxmm Grade [l which is the revised sanctioned strength ol this Oflice . IIc.ncp
this Oflice will not be in position to accept the joining report of Smt. D. Bora. Shri D.
BIIlllthllS«l and Shri UNL Bordoloi, 1D/m Grade-lI who have been posted (o this
Ofiee vidd vour oflice ordde 384 dited 01,08 2001, The sbove l)mublll'unun Gepde 11
may be ad)ustcd* - some ‘other offices. 1t is' further intimated that there are 3(three)
vacaneies of Dmugmtmmn ‘Grade I dnd A (two) vacancics of D/m Grade 111 whnch may
pleasc, bc filled up on priority basis. .
3 Thel: \wunw Lingincer Mmupur (,c,ntml vamon II C.PW.D. lmphal
4. . The Pay and Accounts OIﬁcc(NLZ) CP. W D., Shillong. :
S0 The Txecutive nbmgc((P) I Olo tln. SL(I’)NEZ CPWD,, >hxllnnb
6
7

S

«  Bill Clerk.

- Shi D /\.dhﬂ\au l)/m G adg ]] As nchad) directed he may lmnd over his clmq,u to

, Shri K. Kalah A. E(P) o 4 '*3
N Personal file of Shri D, /\dlul\ml D/m Gmdu II i
9. Shri I\ }\d]dh A. L(P) ‘

PR

@ e
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.ﬁ\m \)(EXMEE

| GOVERNMENT OF INDIA

< CENTRAL PUBLIC WORKS DEPARTMENT %
| OFFICE OF THE SUPERINTENDING ENGINEER
sl .COORDINATION CIRCLE (ER),
2"° MSO BUILDING, NIZAM PALACE, 17'" FLOOR,
; 234/4 AJ.C, BOSE ROAD, KOLKATA = 20.
TEL: (033) 2247-7416, FAX MO, (037) 2281-3183,
4 | -
v No, 09(57)/DH-11(C)/SE(C)/ER/CEM-VI/KOL/ [OR, -. Dated: 1% 2 20CL
| | : .
/ , :
Ta o
“ The Chief Engineer, |
NEZ, C.RW.D,, -
f Shillong. ’ ;
Sybject: Court Case fnled by Shri Dillp Adhikary, D'Man?II(C) in Guwahati Higﬁ court,
Shillong Bench. : -
Reference: ADG's Ofﬂc;e No. 11(1)/2:OOO-ADG(ER)/V01-L£.3_ Dt. 10/11-02.04.
Kindly refer to the tetter sited above on the subject the required clarification
are given below: - ; _
1 In view aof the stay‘rrom CAT, the stalemate is proposed to be resolved by way of
issuing @ medified posting ordur aé detalled below: «
SL, NAME  ~~~ [FROM ' oo REMARKS.
NO. shri/smt. f 1 o _
H. DEVI, ~ | MCD-1I, IMPHAL. MCD-II, IMPHAL. RETENTION TO THE
- , PRESENT PLACE OF
4 ' - | POSTING ALLOWED
| . 5 - | UPTO 31-03-2005. i
D. ADHIKARY SE(P&A), NEZ, AAWD, GUWAHATI, ' VICE U.N. BARDOLOY
SHILONG. R ‘
U.N. BARDOLOY AAWD, GUWAHATL. | PD-11, GUWAHATI. EXISTING VACANCY. |

Since the stay ord’:er In the case o".f Shrl D. Adhikary has not yet been vacated, the
provosed order In respect of Shrl Adhikary and Shri Bardoloy wlil be issued on recelpt of
Intimatlon about formal vacation of the said stay order from your end.

i) The sanction strength of D'Man gi_'ade-II in SE{P&AY), NEZ office Is given below:

[DRAUGHTSMAN | SANCTION' IN POSITION VACANCY.

o . | STRENGTH ]
GRADE-T | 1037 NL p3

GRADE-11 02 03 () 01

GRADE -1l | |03 ., ot ' 102

| ‘. ,
Since there was a vacancy of 3 Nos. Grade - D'Man, one surplus Grade-11 D'Man .
waos adjusted out of the ;sald category of Grade-1 D'Man In view of the scarcity of D'Man
Grade-1 In the Offlce, Since the averall sanctioned strength of Grade-1 & 1 D'Man was (3+2)
= 05 as agalnst the In posilion combined §Lrength of 3 only, no gross Irregularity was there.
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grer, the category wise surplus strenigth of Grade-I1 B'Mah is being regularised by way of
issuing a modified order as stated in the preceding paragroph. S .
0 As per directlon of the Hon'ble CAT vide arder dated 22-01-04, the representation of
the applicant Sint. 11, Devl Is diposed by way of lssuing a modliied office grder for retention at
her present place of posting up to 31-03-2005 vide this office memo no. 100 Dt. 12-02-04
(copy enclased), o : o c :

This is for your Information and further necessary actlon please,

L]

: Felas,
: (B.K. -DAS)
: SURERINTENDING ENGINEER . .
_ ; CO-ORDINATLON CIRCLE (FR).
Copy to: . ' - '
1. ADG (ER), C.P.W.D., Kolkata i~ 20.
2. SE(P & A), C.P.W.D,, NEZ, shillong,

RA To  SUPERINTENDING ENGINEER
CO-ORDINATION CIRCLE (ER), |
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Dlroctorato General of Works
j -.-.'.'e!’c i anntral Publlc«Works Dﬁpartmnntn [0 m

\—.l"c\; ! )u!"!d 0\‘7 Uf‘W e o . o ,B\\
§ RSN WGBY 00 andilany g r s aek ey it hay iy c:" hJ’l'
Fo 845 05 | Dated Now Delhi thio & Mareh 2004, 5
| . l I [ '
S pnilesanlien ni el al g ""'f:ww,»\f’ ,.H"l‘! ALy A Yy wm e
IB1 _-:'7"',-. u-‘ \0 ,.) J \ 'gl]i { Of'f‘CB Ol‘de

o mimaaa e i vadion pr nave

Y0 VB IAC0EE Bt viin g i ! 4 SRR NTH
The issue of de- centrahzauon of authonty to Reglons/zones/CircIes In the CPW Vo

ipovear. them a{osrimprovingy meln,,perfprmancﬂl pnd“efﬂolencv,,hag bean; undar e
feration of the dcpxmlmon}. v

SV A Y] KRS ', 'If"' ""'!“l "ll"' AN e v -". RRHTIN
| . Vet

2 dinststep.iit has begn decided: to de -cenfralise:the , authont,y, of making
i il postings of the staff available In'these” unilts to the dnit In-pharge: This .

S

of tansfers and poslings of Mlnlsterlal| Staff, Drawlihg Staff Junlor Englneers . -:

nd Eleet)-S0u( (Hort) e Assistant- -Enginegrs’(Clvil.and: Ele t)tADH X Eng!nee{‘ T

and Llect) and DDH, has |been examlned Jn«the DH’GGIQF@ te. ,anq Aihas besp - - 1,3,? p)
n Ihatin order to fully utlllze the poientlal of Individual officers and ensuro that po

‘mgourea.avaliable In. -alunit Is: :put jo.the: beet~posqlbjeluse, I8 publig, Interest,: .
1y 1o place the sama at the dlsposal of the' unt]anarg& Accordlngly}t has ; .‘ " 3%
fuciced to make the foﬂowlng provlslons In the! exlstlng lnstrqctloqg e IS
TR ul*w* i o ,&"u' !m ‘“'n 4 b h ; :
| I b s been decidod to placé the executnve englneers‘ at the ¢ dlsposal of the AbG
| ~f e, Reglon, The ADG of, |the Reglom,

ghall qeq]de upon nthe transferlpqsungs Of«..x’ . }'-:"'.\ ~'-'-~m e S
i LEs in his region, The. ADEG. of, the. Réglon’ Wil be;gmpoWe{ed : ' ©
‘ ucr/poslmg within the]RegIon as’ deemed negéssary by ‘him" tak

lderution admlmstratwga eXIQGncy and the! l’@qwrﬁment ofithe W,Qma EE f.,. e e
’ R IS LY N’“”' 'PW- L’} \"‘Jhl‘ if&t hf' 4 P .";d‘h fmli !‘If: ‘.‘1’5- “f- - ’ ' l
n e case of ALs {h hlefe nglpeerg,p o “,Zongs,js a,,ﬂmake Aheye 'w ,,, _ .
tray ,fu/posung The ‘normal tenure of stay‘oflan AE Th'a Zonhe, lncludlng his stay. s. o "
a3 1 JErin that zone, shalllbe ordlnarnysyearg and.npb.pxceadQ years. The | R g
Chi :f; engineer shall regu!arly apprise the ADG' df thd ‘position of officers in his '~ . A
Zo1. ar)d send the names of offcers;who have completed on'j aro about to

’Lc ut (he Zo*\e to which the officer should now be

cox-mycd 10 ;the. Zonal' Chief Engineer'in whose o

DO rhegqn alCE on recelpf of this shall {ssue The hecessary posling orders -« - e
St N ,\.“.,_.,n;ﬁ:meﬁ@ posied . On reco pt of these orders the Zonal Chlet - P '
P nicer where from the AETs to Ee relieved shall Tssue the ne ’ o

osfed. This declsion shall be : A
Zone the officers are 1o be

cessary_ehevmg ; ‘ i
ora irs”dnd reheve the offcer wit e’dlrectmns to report to_his new place of z) «";; ;
mg Lo a a .
} T LA .

‘ ninis terial staff, drawing staff, Junlor Englineers " (clvll B e[‘”f)‘“r é

Y E :(‘. s:-"':'--f' :ii:d' '
+2 of the Circle will Bs, rempowered ,to make transfer and posUng WIthIH ihe e UhBy
i, The normal tenure of;stay ina Cnrcle WOuld ba 8 10 years,

The SEs will Inform to’ the SE (Co-ord. )l the names and grades of ofﬂcers who o
3 hove: completed or are about to complete the normal tentrein the' .Clrcle and the . ..
T reo-ord.) will, after obtainlng approval of

the ADG of the Reglon, propose the .
t»r of officers’ from ona Circle to another,

er,’ ‘O receipt of this lproposal from.." -0
2 (Co-ord.), tho roop’pctlvo SFo, in whope ¢lrélo tha officers are belng . T
.d ehull 19sue nocessary orders for’ me offlcers/statt likely to Joln his Clrcle.
2 '\osUng order wnll be conveyed to the|

tControlImg Officers of officers and staff - L ‘
gEs

Vo
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Directorate General of Worke
Central Public Works Department

Office Order

The issue of decentralization of anthority to Pmmnq/?nnpql ircles 1 the

- e . . SRR . LS < —— e -'ou

empower them for improving their performance and efficiency has been under

consideration of the department. -
Ag the first step it hag heen HM ded to dec

pen deci enty e authority of making transfers s

posting. of the Staff available in this units to the unit in-charge. Thm of transfers and

postmg of Ministerial Staff, Drawing Staff, Junior Engineers and Elect) SO (Horc),
Asgistant Enginesrs (Civil and Eleet) ADH, Ex. Engineer and Fleet) and DIDH, has heen

eeaa Sx4 e -

examined in the'Directorate and it has heen considered that in order to fully utilize the

potential of individual Officers and ensure that man resource is available in a unit is put

to the hegt m«ihl e uge  in p‘l;li- interest | neceseary to nlnnp the same at the d__s nowal

- e e LSO SR04 8 ~—— -,

of the unit in charge. Accordingly it has decided to make the following provisions in the

existing instructions. -

It hag’ I-\Pm decided to nlm‘P the E eonfive Ky l« mme nf the rh al of the ANXF of the

pAMC RS AL D] 2Tea VA WA el T e s

Region. The A of the Regmn shall decide upon the hansﬁ:r/_postings of the EEs in
his region. The ADG of the region will be empowered to make transfer/posting within

the Region ag deemed necessary hv ‘him takino intn considerafion administrative

B s .....- T . areman  Wn v—————n——r o

exigency and the requirement of the work.

In the case of AEs the Chief Engmeers of the Zones shall make the transfer/posting. The

nomal tenure of stay of ap AE 1n a Zone, inchy _,___g hig stavas a IE in that zone shall be

ordinarily 8 years and not exceed 10 years. The Chief Engineer shall regularly apprise

the ADG of the position of officers in his zone and send the names of the officers who

have comnlated or about to complete their normal tenure in the zone, The ADG of the

Mt ot e e e et bl i i ekd - i

Region shall decide about the 7.0ne to which the officer Tow be poqted. This decision
shall be conveyed to the Zonal Chief Engmeer in whose zone the officers are to be

mchad The Zonal CK on rpppmt of thie dm“ igsue the necessary ;v;sb_p_g ordere for the

AFEs who are heing posted in. On' receipt of these orders the 7onal Chief Engineer

%};W



AN 4

where from AE is to be relieved shall issue the necessary relieving orders and relieve
the officer with the directions to report to his new place of posting. |

For ministerial staff, drawing staff, Junior Engineers (Civil & Elect.) the SE charge of
the Circle will be empowered to make transter and posiing within the Circle. The
normal tenure of stay in.a circle would he. 8-10 years.

PR X X e I R I I R I I I I D e el i il

Tilegible
(V.K.Sharma)
Director (S&D)

L%
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"rNo 9(57)/99/8[@/D/Men e/ /2_ ”‘J
X

4 os=rsczemmmmumm S : v

Sub: Posth & Transfers in the . grade "of pmﬂ“mmn Gmdc»l & 1
(CIvil/Elect.) durlng 2001-2002 ~-Options for furthcr postmg on,
complctnon of tenuro ot prcsont station---reJnrqan B

‘ ‘ I:'.I: ;
- A list of Dmftsmen Grade-! & Il (Cnvnl& Elect ) who have become L
'ae for transfer during 2001-2002 Is forwarded herewith. The concemed oﬁ”cnals may R

» requested to indicate options for transfer lategt by 31.01.2001, by giving names

-

o 1 statlons in order of preference for conslderatnon along wnth the data. of postlng for. :. L
ast ’]O Vp;]r(‘ to fhlc ANICQ . S :' . o ..:,. . .mN,-"L"“‘ i '4‘/ :
S ‘,;."_'.;,I‘ PR ‘ Py ; ERSToRT N
The Super.ntendmg Engmeers/ExecutNe Engineers are also requested to
" ,wm. check up the list egclosed and intimate discrepancy / lession if any, to thlS”';
& most urgentiy lates by i.ﬁ 01 2001 for further necessa(y action at this end o
nclo: one lisg,.. , \\ B - .:-"‘-'
,,,t iy vl e T e
ot I ” v , e Lo L J./ * / .' . ,-.' "‘:I:p oot o ',
; g L . ./ - - "7"'" q\\\/ S O
'\l_ ;: ; (D Hore,) *; ;, N
N //([( >/) ‘ ..:upermtendhu Engincer, Co Ord Rt
| AR e ««“\:/,:\\v T T
All SEs, SEs(P&A) - & r:xs:cunvr: ENGINEERS(CIVIL/ELECT),LPWD Undcr Eastem
Reglon. _ EERUS SRR T ‘:} ST a8 XA 3 A BT
Copy for information to: o T I' B
1, Addl. Director General, ER, CPWD, Calcut : SPIUE e |
2, Regional Secretary, EDSA, CPWD, Calcutta o o g R
Enclo: OJ "Jé ‘; B —“T”"’“"*M ‘o
'\LM{ PR /G”J*) L
n VRS ww/«m:aw~~w-nmuu
m“} 3 ”) \wﬂ =T (D.Hgre) l"‘l RS R
Q oupcrmtarsding Engmcer, Co Ord. oo

% SONE \‘” S /W\V,._._ e
Q/‘} 8 ,r ‘ %&/N\\ ' WQQL 4

J . '
RS | Q}‘h} , 4
N | q\(/@?\é%{; LY

\ A4 (,'\ 0
2t ',r ry ) o\l
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2 19/12/00 * 14:48 t’“ / AR
OFFICE ORI SUREEINT TENDING ENGINE 2 ESTRD CERRGTERT NIZAP\MNRL"CALQUIM 700020
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M.C.DAS: R E].05.00/44 ;'.CCEQWCAL *1718.05.89. | "Abovo'S3ydara . |
‘RN, NASKAR SR 22,0241 1 CCED:—JICAL; © .- [ 18.02.949; 1 Aboye 53 years . | ,.
AKROY, 'CCED-MUCAL " . 414.06.96: ;| Above §3'yoars ;|-

04. | P.KBARDAR !0l 113017425 . CCEDIVICAL - P20l 10,008,995 :Above 63 years KRR
05 | SR SARKAR. - " - | 12,0442 | COECACAL | 17.04.96 | Above 43 yoars | it
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¥

“he Superintending Engincer(Coord),
wtern Reglon, CIPW0, Nizam Palace,
» ',HH"HA 1-20,

anougn Proper Channei.

tubi Retention i the present place of posting in respect of Stui UK, Sukdabaidya,
D man Gd.IL

elt 1 My mpchmanon dulv 10rwardud to you vide No. ”1(5)/[\1;1,(, /2004905 dated
4.6.04, '
2. Your Office Urdcr issued vide No.9(57)T)’man- ILC ,bE(L )/TK'I\ULz 36
'11.".’ d 7 () 04
Nir,

With wﬂnnw o vour office order I}‘?{ s well as my representation under
ike

icference regarding above mentioned subject, to draw your kind altention to the
tollonwving tacts. ' ‘

1. That Sir, just one and half year before I was wansferred vide your office order
WNa ()(\7) DOM-USE(CYER/Calcutta/771 dated 23 9.2002 fmm the office of
SEPYNEZY to the office of the Fxsculive Fngincer, Mugh.llwu Contial
I):wuuu CPWD, Shillong and joined on 17.10.02.

ihie transicr ordor has boen issucd at the mid session of the scholastic ycar of
'\luzhalaya lor which the education of my son will be distupted tor a year

nn

ce the question of admission to next place of p osting will not be accepted
by thc, School authorities,

T'am not the longest stavee as Draftsman at Shilleng which will be crystal
cicar from ihe followmg staiement,

(i) Shri Di!ip Adhikari - Since 16-05-1981 i.e. from the date of joining
in the service as D'man till today same station of posting i.c. Shillyng
for 23 years ot g streteh, even after promouon to Gr.ll lmm Gr.l
and staying in the same station of posting..

(i) Myself, Shri UK. Suldabaidya trom 14.02.1990 i.c. from the dats of
the joining the service upto 23.06.1996 I was at SILCHAR.

From 24.06 1996 10 till date i.e. & vears at Shillong,

{11}y Swi. Banila Lyugdoh, D'man Gedl : From 10.6.1592 (daic of
appointment in the service) till date working at Shillong even after
promution,

(iv)  Smt. Rita 'ham, D'man Gr.11: From 15.6.1992 (datc ot appointment
in the service) till date working at | Shillong even after prometion.
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4| In this connection, kindly also rofer DGW, CPWD, Now Delhi Offico Order
! No, S/4/2004-S&D/141 dated ] 5/9 March, 2004 (copy onclosod) -regarding
I decentralizing the authority of making transfers and postings of the staff.
- Accdrdilhg t0 the guidelines (a) the normal tenure of stay in a Circle would bo
i 8-10 years (b) transfer and posting will be done at pre-determined dates in the
' monthe of March/April and Gefober/November overy year and (c) the normal

‘  tenure olf stay In an office weuld be 3-4 years. ‘
¢ In view jof ‘a'bov'c mentioned facts and figure, it is very clear that, I am in no
. way the scniormast D’man, Gr.II of this headquattcr at Shillong who is to be
transferred (without any prejudice). It is ot only the vinlation of the norms
‘and guidzlines of the transfor policy mads by the conipetont authosity but also
deprivinlg me from tho Justice .and on the other hand naked favougism to an
eligible pé:iv:,bn for transfer by giving transfer to same place of posting. Hence,
I_rchcs;t lo your goodsell please allow me to slay in’,;:llghe same place of pusting

for complating my tenure and for which act of Kindiigas ¥ shail remnin’ over
grateful, '
]

R |
Tl_mnldnigygu, \
i . /

o : Yours fafthtully,
S | 22 (L

CEati

(U.K. Suklubuidyu)

4 D,man Grade-II
Dieghalaya Contral Division,
N CPWD, Shillong.

P

Copy 10:-

1 The Director General of Works, CPWD, Nirman Bhawan, New Delhi
. ' for' fwbour of information and necessary sclion pleaso..
o Lo The ADG(FR), CPWD), Nizam Palace, Kolkata<T00020 for favonr of
: ' information and necessary action please. L :
T;xcf. Chief Enginver(NEZ), CPWD, Shillong for favour of information
and necessary action please. : o
4, ‘1'[he ﬁb‘upen'ntcnding Engineer, Assam ' Central Circle-l, CPwD,
Gutwahati-21 for favour of information and necessary action please, |-
The Superinténding Engincer(PYNEZ), CPWD, Shilleng for favour of
m'ft.»ml'xation and necessary action please.

W

U

Tilc Exccutive Engincer, Megluluyu Contral Divinion, CPWD, Shillong

. {ur favour of infortnation and necessary action please.

7. The Regional Scerctary, All India ‘Cnginccring & Drawing Staff
Association, Kolkata for information- and necessary action,

&

G (U.K. Sukiabaidys)
' D’man Gr.II

i e h_ e e o
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GOVERNMENT OF INDLA |
CENTRAL PUBLIC WORKS DEPARTMENT

SYMGCD/2004/938 Dated, Shillong the 9.6.2004

The Superintexlidin g Engineer,
Co-Ordination !Ciréle (EZ),
CPW.D, Nizam Palace,

234/4 AJ.C Bose Road,

Kolkaiu — 20.

Ax

Regarding transfer of S U,K.Suklabaidya, Draugh{simur, grade I,

Your order N0.9(57)/l)’man-ll/SH(C)/HR/K()l /336 dated 7.6.04.

Enclosed please find
CAFTA A

el consideration,

In view of Para 2, 3(1) his caso ig strongly recommended for retention in this
sider Meghalaya Central Division, CPWD, Shillong,

R e m
. . Thanking You, .

; Yours faithfully, ‘
- Wwr—
| ! X ’
(Er.D.Das)
Executive Engineer
Meghalayg Central Division,
CPWD, Shillong.
perintending Engineer Assam Central Circle No.1, C.P.W.D., Bux_nunimuidan,'
diiti 21 for | nformation and hecessary action please, Liclosed Ope Representatioy
"';jf'm'f*"ld"ng Engix;ef:r(P), (NEZ), CPWD, Cleve Colony, Shillong  for
“thon and necessary action please. Enclosed Ope Representation

%@\ \f " EXECUTIVE pNGINE

Y ‘

AN
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Addl. Control e & Stending Co

;ﬁ74§ Gy s
/ 4 Guwahati

|
_ \
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:ig N
GUWAHATI BENCH::GUWAHATI k&\\

In the.matter of ¢=

0. A, Mo, 144 of 2004

Sri U.K, Suklabaidya ..Applicant
~-Vereus-

gt W

Union of India & Ors, ..Respondents

WRITTEN STATEWENT FOR AND ON BEHALF OF
RESPONDENTS NO.1,2,3 & 4.

1, ghi-i5§wuﬂ~wfw““h-b°° Superintending Engineer(Co-0rd),
Central Co=Crdination Circle . (eR),Cc.P.W.D,, Kolkata-20, do hereby
.SQIemnly affirm and say as follous 2= ?r

1 That I am the Superintending Engineer(cd-ord) Central
~ Co-Ordination Circle (ER), Central Public Works Department,
' Kblkata-ZD and as such fully acquainted with the facts and

T
AT

'circumstances of the case. 1 have gone through a copy of the o
application and have understood the contants thersof, Save and

except whatever is specifically admitted in this written statement
the other cog/entlons and statement may be deemsd to have been
deniedv/ I am authorlsed to file the uritten statement on behalf

- of all thé/raspondeﬂts.

—

”Vb. That the respondents have no comments to the statement

' made in paragraph 1,2,3 and 4,1 of the application,

-3 That with regard to the statements made in paragraph

4.2 of the applieation,the respondents beg to stats that the
applicant had joined in this department on 14=-02-1990 at Silchar

' gentral Circle, Silchar, The applicant was promoted as Draftsman

" Gr.II and was posted at the office of the Supsrintending Engineer
(P), North Eastern Zone, Shillong., Then transferred from se(P),

' NEZ to MCD, Shillong vide No.9(57)/Dr=-1/SE(c)/ER/Cal/774, dated

| 93-9-0002 and lastly he was transferred ffom MCD, Shillong to

~*SMe, Silchar vide No.9(57)/D'Men-11(C)/ER/KOL/336, dated 7-6-04,

i .
B e ——n *

Contd, .p’ 2~
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4, That with regard to the statements made in paragraph
4.3 of the applic.tion,the respondents beg to state that the
transfer order of the applibant from Office of the Superintending
Engineer(P), NEZ, Shillong to Meghalaya Central Division,Shillong
is a temporary adjustment posting. Dilip Adhikari, D 'Man, Gr, 11dC)
was retained at Shillong due to stay order issued by The Hon'ble
Tribunal,Guuahati and the matter ies Sub-judice. Letter No,09(57)/
DF-11(c)/ER/COM-VI/KOLF 102, dtd.13-2-2004 is not a transfer ordsr,
it is the stalement proposed to be resolved by way (Annexure-I
snclosed). Hence, the allegation is motivated and may be denied.

5. That with regard to the statements made in paragraph
4,4 of the application,the respondents beg to state that tenurs
for transfer and poeting as orderéd by DG(W) vide letter No.E'4'
2004-58D/141, dtd.5/9-3-2004, the claim for staying in a station
is not true. The stay under any circle is 8 to 10 years but not
under the same station. Housver, the =aid order has already kept
in abeyance vide DG(W) 's letter No.5/4/2004-58D/407,dtde 16=-7-04
(Annexure~1T enclosed). The normal tenure of stay in a station
v’iuould be 4 years as per Station Seniority. 1In this regard, it is
o intimate that after issuing the.readiﬁess 1ist the applicant
has not been represented regarding his option of choice station
in the plea that bbe applicant was out of statiom during that peried,
but the department is not responsible for that. Howevsr, for
transfer/posting station seniority has been considered, not the
posting in a office and the applicant is posted at Shillong since

June, 1996 i.e. the applicant is enjoying more than two tenure in
l the same stationm Hence, the allegation of the applicant is
arbitrary and motivated and may be strongly denied.

6, That with regard to the statements made in paragraph
4.5 of the application,the respondents beg to state that the
applicant is also a longest stayee at Shillong such as Smt. Banita
Lyngdah and Smt, Rita Tham, D'M, Gr,11@ Smt, Banita Lyngdoh,
D'M, Gr,IT and Smt, Rita Tham, D'M, Gr.IT both represented to stay
at Shillong immediate after receiving the readyness list and
considering the merit of that cases, the department allowed them
to stay at Shillong. But this office did not received any option/
representation from Sri U.K. Suyklabaidya, D'M, Gr.II prior to

) jissue of transfer/posting order though he was given the scope to

f represent his problem, if any, regarding transfer/posting.
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7. . That with regard to the statements made in paragraph

4,6 of the application,the respondents beg to state that the

applicant has filed a representation when the transfer/posting

" order has already been issusd and there: was some administrative

. problem to consider the applicant's representation. The matter

haes already sxplained in para 4.5 and the claim may be denied,

8. That wihh regard to the statements made in paragraph ‘

4,7 of the application,the rQSpbndehts beg to stats that no comments !
!

as the matter is fully personal and ths applicant is in a Central
Govt. service which is transferable,

g, That with regard to the statements made in paragraph
4,8 of the application,the respondents beg to state that the

[N

transfer/posting was ordered as per Manual Volumé-I,

10, That the respondents have no comments to the statements

made in paragraph 4,9 of the application,

11. That with regard to the statements made in paragraph
4,10 of the application,the respondents beg to state that allegation
is strongly denied, Remarks of the applicant is violation of CCS
Conduct Rulses,

12, That with regard to the statements made in paragraph
4.11 of the application,the respondents beg to state that are denidd.

13, v That with regard to the statements made in paragraph
4,12 of the application,the respondents beg to state that are denied.
Transfer order issued as per provision laid down in CPUWD Mannual

Volume~1,

14, That with ré&gard to the statements made in paragraph
4,13 of the application, the respondents beg to state that are
denied,

15. That the respondents have no comments to the statements

made  in paragraph 4,14 of the application.

16, That with regard to the statements made in paragraph
51, 5.2, 5,3, 5.4, 5.5, 5.6, 5.7, 5.8 and 5,9 of the application,
the respondents beqg to state that are denied,

17. That the reespondents have no comments to the statemaents
made in paragraph 6, 7, 8,1, 8.2 and 8,3 of the application,

18, That the applicant is not entitled to any relief sought
for in the application and the same is liable to be dismissed with

casts,
Cbntd.p/d-



I,Ww \’(.W““BM , Superintending Engineer
(Co-ord.), Central Co-Ordination circle{ER), Central Public
Works Departmenf, Kolkata-20, being duly authorised and competent

to sign this verification do hereby solemnly affifm and state

‘that the statements made in paragraphs |\ ke 18 of the

' application are true to my knouledge and belief, those made in

paragraphs [ to IR being matter of record are true to
my information derived there from and those made in the rast
are humble submission before the Honfble Tribunal, I have not

suppressed any material facts.

AND T sign this verification on thie ths 29 th day
of Decumlbth 2004

Deponent
Superintending Kugineer,,

co-ordination Circle (B R,
C.PW.D, Wizam Blace . ..
o .
3418, A, 5O Dosa Rosd
-000~- Caleuttz-20,
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N 9(57)/1)/inqu-u(cysu(@/uR/KOL/;;(;

L - ' mr(qg 0y Q-ggw;;zg '
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1

Ihe h.mslu/pmlmg ol thie 1oll0wmg Draltsmen (n.udc 1 (ClVll) ake hcu.l)y

4 JUNBORDOLOL AAWIY =27 ACCH

Aich transferied

OldLlLd wnlh m\mc.dmtu eflect in the mterwt orlhc public service: - ‘
CSLOUNAME- G rroM M 10" REMARKS
NO.  8/SI-RI- 3
St . ] : et st F .:Ji:_;

1 AKBARMAN  SCD,SILCHAR  TCMD, TURA Vice Sti Nuboui

. 2 KCBARUAIL ACCH, - lixislihg vaganey b
C T GUWAMATE GUWAIIATT '
3 B.CBORALL ACC-L o AAWD Vice Sri

GUWATIATL  GUWALATI  U.NBordoloi

-kt

GUWAHATI  GUWAHATT.

Translerred

Vice Sii

_I_(.C;B:_xruuh

STransterred

© 5 BKROY © SMC, SILCHAR - SCD,
' T B SU.CHAR

6 UKSUKLA- ML), SMC,
HBAIDYA SHILLONG ©SH.CHAR

7.7 DL SN, - MCD,
CADIHIKARI SHILLONG SHILLONG

Vice Sii

A K Barmuam

Vice Sei I Roy

translerred
¢

Vice S LI,

Suklyabiidya

Lo
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8 PROMODA-
. NANDA
BISWAS

9 NABONI
A

10 8.GUCHALT
TAPAS
BARUA

12 AJOY
BAKHANDI *

13. DKCUAK-
RABORTY

14 PCHAKRA-
BORTY

15 PRODIP
ROY

L BLCDA,

BALURGHAT
TCMD, TURA
MCD-1, MALDA

ICD, ISLAMPUR

© MCC, MALDA

GCD, GANGTOK

MCD-I, MALDA

MLD, KOLKATA

KCE-L
©. KOLKATA

KCC-11L
LOLEATA
KCC-L;
KOLKATA

SL&AYLL-
KOLKATA

KCD:VI
(Maint.Sub-
Div) Kolkata

SLEQC&AVL-
KOLKATA

SUWP&ANL-T

KOLKATA

MCD-I,
MALDA

Vice Sri 4
AX.Talukdar
translerred o
Lot
Vico Sri Somen

ll,n!'..".

Vice S dhplab
Dutta trunsferred -
Vice 8ri Lrodyut
Kundu transferred.

A :'{'.[ [ ,

', ey,

Lixisting Vacancy

Vice A.Guha
retiring on 31.08.04

Vice Sti Swapan -
Chakruborty

Transterred.
Vice $1i
P.Chakraborty

transierred

--------

Note: 1. In Serial No.7 Sri Dilip Adhikari, D/Man Gd .11 (C) is cancelled due to Court

* Case and the madter is Sub-Judice. Mence hie should be retained at Shillong til}

the Case s decided. ¢
Sd/-
(3.K.DAS)
, A Supcljln&mlin;g Englncer, Co-ordination
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Government of India

OO The Supldge, l*‘,n;;im'u'(l‘)(\'J'.l/,.

LAY Y it ., Duted, Shilkone the /¢ 72,

()l I 1C1E ()RDJ R

I complimee o Superintending Lngineer, (,0 mdmnlmn ( nele(lé R) LIJ\VD l\nlk.xln ollch
wler No AIINDOM(CYS L(Ullx/Cdl/Ol/354 datetl 01.05.2001, Shri 1. Adhikadi, -Din Gl is

ey relieved fom Wi, Oiiee on the allernoon ol 16, lU.?.HU‘ wilh the direetion to - epoit, oy

dut\ to the Ollw» ol L.\uumv Jdingineer Ivl.mllnu Central va:smn NING: WD, lmplml

hupu mlcndm;, I nL.,lncu(l’) NEZ,
Central PAY, l) " .Slullum,

10 The Chiel Engincer( NEZ), CPWID,, Shillong with reference to his No, 1/6/2000 Adinn, - R
T Dated 25.06.20010, As per revised sunclion uu.oulud only 2(1\\'0) peats availuble. Henee,
“swrplus D/m Grade 1 has beenrelieved. e
The Supumlw.ndme Engineer.Co-ordination Circle(ER), Nizam Palace, Kolkata-20,
CANer release ol Shei 1. Adhikar, 1D/ Grade 1, this otlice has been Jelt with 2(two)
Draughtsmin’ Grade 11 which. is the revised sanctioned srength® ol this Ollice . Henee, ,
his ONice will not be in position (o ucccpl the joining report of Smt. D, Bora, Shri.D.. - .
Bhattacharyi, and - Shri ML Bordolol,” D/me Grade-11 swho have been posted o this
ONiee “vide vour, oflice order 354 Llntul o1, 05,2001, Tlie nbove l)luugulqnnux Grado, 11
may be-adjusted ‘in some other OlllCCb It is further¥ intimated that there are 3(three) |
vacancics "ol DmuLhLanmn Grade - I .'md 2(two) wcanc.ms of D/m Grade 1I.which.may
. plms\. be filled up on priority basis. _
S350 the lixeeutive Fogineer Manipur (‘cnUdlDlvmon 1, CP WL) Linphal. .
<. . The Pay and Accoints Oflice(NEZ), C.P.W.D, Shillong." * R
e The Exceulive’ I‘nmmu(l’) 1, 0/o lhe SF(P)NF? C I’WD . Shillong, St
6. Bill Clak, ) : . L
757 sl DL Adhikari, 1 Grade Jl As nlmnd\ dnu.u.d he may hand: over hx', Lh.m' l()
L 'Shnl\ Kalah; AJI(P), : '
RN Personal 1€ of Shri 1D, Adhikari, 1/ Grade lI ‘ '
v uhll 13, Kalal, /\l (1), . .
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GOVERNMNMENT OF INDIA
L CENTRAL PUBLIC WORKS DEPARTHENT ‘
i : OFFICE OF THE SUPERINTEMDING ENGIMEER oL
A ' COORDIMAITON CIRCLE (ER), : Lo
' 2" MSQ BUILDING, NXZAM PALACE, 17" FLOOR,
234/4 AJ.C, BOSE ROAD, KOLKATA = 20, - .. ,

._'liA

C o

To .

The Chief Engineer,
NEZ, CPW.D,,
hiflung,

Subject:

Reference: '

K\ndly refcr to the letter sltcd above on the sub}ect the required clarification - -

o N o TEL: (033) 2247:7446, FAX NO. (03.1) 2281-310.

His, Q{57 )/ DM EI(CER/COM-VI/KOI / 02,

Court Case filed by Shri Dmp Adhikary, 0'Man-JI(C) in Guwahntl ngh court, v;
Shillong Bench. i

ADG's Office No. ‘l1(1)/ZOOO-ADG(ER)/VO!-J.I.E Dt. 10/11-02-04.. K

' : cooe ;,\'»
H . B N

Datadk: 1%+ 2"290‘{"

Ly . - b
." 0

I

k! are given below; - .o
g 1 ~'In view of the stay (rom CAT, the stalemate Is proposed to be resolved by way of .
i ¢ lssuing @ moditicd posting order ny detatled bilovs; -
s‘,’!
P
P I— e e .: : s
LS \ NAME FROM T \ REMAIKRE.” I
o, | sori/Smt, . SEUU I
b L T HLDEVE MCO-11, IMPHAL, MCD-11, IMPHAL. RETENTION TO THE
4 ‘ '; PRESENT PLACE OF
! POSTING ALLOWED
.’ o : UPTO 31-03-2005. .
Il 2. | D. ADHIKARY SE(P&A), NEZ, AAWO, GUWAHATL VICE U.N. BARDOLOY
! SHILONG.
' 3. | U.M, BARDOLOY MWD, GUWAHATT, [ PD-11, GUWAHATT. EXISTING VACANCY.

Since the stay order In the case of Shrl D. Adhlkary has not yet been vacated, the
provosed order In respect of Shri Adhikary and Shri Bardoloy will be Issued on recelpt of
Intimation ubout [ormal vacation of the .;ald stay order from your end,

i)

GR/\DP -
“GRADE-11

(ORAUGHTSMAN

The sanction strength of D'Man grade-11 In SE(PEA), HEZ office Is given below:

IN POSITION

LGRADE -1l

SANCTION VACANCY.
STRENGTH . —
103 ) NIL 03 o
02 . ! 03 yor
| 03, 0l 02 ..

Since there was o vacancy 0f 3 Nos. Grade =1 D'1Man, onc surplus Grade-11 U'Man .
w5 odjusted out of the sald category of Grade-1 D'Man In view of the scarcity of Otan

Grade-T in the Offlee,

A

= 05 a5 agalnst the In posilion comblined streagth of 3 only, no yross

¢

Slnce the overall sunclloned strength of Grade-1 & {1 D'Man vias (31:2)
Irrcguiarity was there,

N2
.
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ae surplus stradglh of T

Jonecrenr, U calegoy v
an stntod the procisdin

enning 1 kil arder
s per dlrection of the Hon'ble CAT vide 0
St 1L Devt 19 dipos

Y applicant
19 up to 31-U3-

) hor present place of posth
S(eopy Ginclonedd).

2009 vid

ed by vay of Is3utng a mexlitle

ade- 11 D"_M.-m I
| poragroph. -

T s SRS
baing regularisesd Ly vainy of

d,z'zlol_-(m, U\.c‘|'cpr(:s,cm:nlicm ol
d office yrder for tetention at
100 O 12:02-04

rder dote

@ this offlce memo no.

N .
:

. . -'This’is for your ls‘\(o,-s;{atlpn and ('ﬁrtl\er.-'l\¢¢gs.i\;y ad.l_q(_\v_plensg. ,
. ' r
p ' > f’/’(.::_‘_",
. - (BK DAS) ’ ,
- : , SUPERINTENDING ENGINEER
41 o e H CO-QRDINATION CIRCLE (GR).
oL Tcopytors L : . ' I
i : S 1. DG (ER) CPW.D, Kolkata i= 20 .
‘1{ . 2. SE (P &A), CRW.D., NEZ, shiltong.
& ' .. ]
JEA TO SUPERINTENDING ENGIITR g
) : CO-QRINATION CIRCLE ().
' \ ‘ l‘
i . ' : -
?i . i '
, |
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Gantral, Public:Warles, Dn )'ntmnl)tn h’) A0 o

any 0 e weity ol oo

iz 032 0k
: gl oct g it o \~ AL ,n"'\ rl i)
Dulod Now Do|h| tho & Murc\], 04‘, BRI
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FTRE Olllco Ordnr

wh |\ RINURE] !}f‘fu sl . ' !
Plive yataen ! >~aom

' . m, 11"; s orth gl z-li‘;.;u
The issue of de- centralizationt of authorlty to Regtonslzonuslclrclos In the ‘cPWD

hag. bogn: undqr oy =

TN RCTRTRRTAAMST ':-- T R T YRR ' ":‘:I(}}“

sdinstostepalt has been, docldod, to do-cenlrallge @‘o ,aulhoruymof making -,

1 poslings of the slall avallable In'\hesé unlts to \he; unit In-phargo,T:hls . .,‘.- P
|‘( Lang {uﬁ and poslings of Minlsterial, Stafl, Drawlhp smn, Junlor Englnoors ° .
wal ol Qu(kiort) pAssistant:-Engingsrs. (clvll\and Elect)e ADH, Fx: gnginect.;sr
T |ccl) and DOH, has been examinod. JneAhg. Dirégianate. ;mq»,umaa .baén

ferat o of lhe dcpnmno]\l. sV VY ,:, s

" 'f)u{‘)
hal in-ordor to fully utllize the polenllal of Individual officora and onsure that e
Aseyrcopvallahle e unit le: |>u\ Ja,Iha bast-posgiblavine, In publig: iptacesty, *
1y \o placo tho samo ot Whe d sposal of the' inlt incharge. Accordlngly }t has, u. '_~.~-.‘1
e orndlo makc tho (otlowlng provisions m tho oxlsting Inslruellons. e N k3 ,
e, S Ay g ')r,, u...). Yo
I beon docldud to placo l?\o"oxcéuuvé Bﬁbln' 6rd”’n{ {ho d\sbo&al ol d\o Abe | 1

1 -.Reglon, . The -ADG of fhe Reglon,shall qeq\dmupon:&hﬁ trapsfnrlpqp\lngs cl.,. REEL

t s In his reglon, Tho AHDB. ot lho Reglqp Wl\[ pfo‘pmpp\VegodL 1o | i R
turlposting within the i Reglon as ' deemed notessary by -him" \aking" lnlo ‘-":“‘; ORI
|lcr..uon admmlawuvp cxlgeqcy and Aho: (qulrement pf..tho wm&,q Wty T A umt‘ A g

i R R LN T d\'p Vg Ayt 2% et *"cn! non:.\‘f J.’

i CdeQ grA Alzs {J Q\lenynglr\cer‘,p( ’ e,\ ong:}]s a 9 J“gg k li

win ler/posiing. 'lhu normal tanure of stpy'ef an AE In a Zone, Includlng hls stay .ot

it 1 JE7IN thal zono, shall bo ordinarlly. 8 yoars:and npl. p}gyaeqﬂg. yoars, Thp'y ! -z“‘apf-

Ghu i engineer shall regularly apprise the ADG' 8 the 'position of officers In his .

wol b ar)d send the names of officersiwho have comploted or aro about to i “"'“"' "" !

sanplole thclr norrmal tenuro In the zone. The ‘ADG of the Reglon shall dacids ; .3(; o

abs u LheZone Lo which the officer should now be posied. 1his declsion shall be E L e

i 7r-ycd 10.:ha. 2 Zonal Chiel EnglneerIn y/hose zone the officors are_1o be

| |hdlmn‘\l Cton rocalpl of this shall Tssuo The noces

sary pogting ordore ~ +*" o
Aiis who_apa belng posicd i, On receipl of thase oiders ﬁ Zonal Chlet ‘,.-]';' :
ncer v where from 1he AETs To be rehcved shall Tssue The necessary rellew_g T

Cind.

5
. Kl

.

e

rw
r\". RTEIVRIN (R O

nis, lerl.\l stall, drawing_staff, Junlor l:nglnocrf (clvll Fes olan) l &‘lﬁ; ,‘,"_J:‘L "

s ol he Circle will bo empowered {o mako translor dna” postng wlkhl the* 6‘ 4

lho nonmnal’ tcnuro of stay Ine leclo v.'ould bo 8-19 yonru.

i 5ilZs vl Inform o tho oE (Co- ord) tho namos and grades of olllcers who e
hiuv-s completed or aro about to complela the normal tenure In tho Clrclo nnd the -.. -
v u) -ord.) will, afler obtalning approval of the” ADG of the Reglon, proposa ‘the
f of officers from one Circle to another.* on recelpt of this; proposal from.*’
i (Co-ord.), ho rospociive SEg, In whogo clrélo tha olficars are belng |
!, chall 135Us nocessary ordors far'lhe olficurs/stall likoly to Join his Clrcle. -
_w ')..llng order will be conveyed to the Conlrolling Officers of officers and staff
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: cmmdummn ol lh(, dc.pumm,nl ¥

‘ pmhng ‘of thc Stalf uvmlul)lc in tlm units to the unit in

.pmlmg ol Ministerind Slull P

t ]mq h:-nu dhiesyded o 1\|nm- 1_]14- l*v:-n‘uh\m Ln(un

_ chmn

-cxig.cncy and the requirement of the work. .

Dircetornte Genernl of Waorks

Ccatral Public Works Deparfinent

&
)
S~
Somnd
N

ON4-S&D/14 . Dated New Delhi the §/9 March 200

O!T!trl: Geder

‘The issue of deceatralizetion of o H.lmnfv to F"nmvsllnnce/r‘uclt's m the. €

o

empower thm for - improving heir pcrfomumcc nnd (.ﬂu.u.ncy hns,lu.cmﬂmldcr

.,tn.. '-';;,w*

i C v

As e In’s' step it Ty been decided 0 d':t:l:nmhqr‘ the authority of nmi-'mg. (r'\nsl"rs and

~charge. This of 1mn:~fcrs and
awing Stall, Junior L ngineers and Jileet) SO (llmt)
Asiistont Bngineers (Civil and [ l'-r"\ /\”ll By, Bngineer and Lleet) and DD!!. lms been

examined in the! I)nudnmlc (md it has been con: sidercd that in order o ully uuhm the

potcnual of mdmdual Officers and ensure that man resource i3 avaxlnulc, in o unit is put

tn ‘the. 1_' _.gt }v 551_11_\ nee 'in nnhlw ;ph*mqr nw‘pqq«rv [Ta) n[ nee the eam

NS U PPeRodl Rnthlhot ¢ s

's
=
=

naall

of the uml in charge: J‘\Lcmdmg]y i lmq dcudcd 1o make Lhc J'ullowmg prowsmm inthe

umstmg mstmchons

]h(. ADA of the chmn shall du.ldt. upan the Uuu'\lur/p()smlgq of the LiEs Jl)

his region. The ADG of the rugmn will be cmpowm.d to make tmnsh.r/pomng wnhm

Ih» \?:\mnn ne :h‘:-mnd necrgenry hv him tnL; a into eonsi

In the case of Als the Chief Lngmwrs of the Zones shall make the Uunslu/puslmg The

normal fenure of stay

{ of an AIna /nxw including hig stay ag a JE in that zone.s shall'h

mdnmmly 8 yeurs and not’ exceed 10 years. The Chief Ingineer qlmll regularly apprise

the ADG of the position ok ollicers in his zone and send the names of the oﬂxocrs who

}ynn- comp

slsted o nhoul 10 l‘l\t]“\ld‘h‘ their normal lnnun

in the zone, The /\IY, o [h:\_y

Region shali deade about ‘the Zone Lo which the officer now he pmtul This dccm(m

shall be conveyed to the Zonal (Im,t Lngineer in whose zone lhc ollieers e o be

nogled, Tl Zoon] €18 o peee ||\| ol thiy ulmll 1ygues thee nm'n-num\l m\glnm l\ll't‘lQ for the

Al who are heing, posted i, ()n reeeipt ()I these ordars the Zonnl Chief Tngincer

eerg ot the disposal -\1 the ADG of the: N




Py Eemprt LI

where fromn Al iy o be rclicvcd shall issuc the necessmry telicving orders and relievo
the ollicer wnh tho directiona o repart.to fiis new place of posting,

i For mmwluml slulT druwing stuﬂ, Junior Lngmccrs ((,wxl & Eleet.) J thu Sl‘ charge of

i N the Lucle will bc cmpowcrcd 1o miske transter and pos(mg w:lhm thie (,uclc. ‘The

. " nocmal tenure of. slay in.a. cuclawould bo.8-10. years.

--~---.---ﬂn_-—-o-.c‘--n---h---~-----.------.--o--d.-.---.b--.
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L‘.ub: :mmiu‘u Transfers in the _]r'ulc of Dmiftymon OI"N)C'-. &_I

Cae for l:..m fcr dwlng 200%- 2002 Is'forwarded horewulh Tho conccrned ofﬁcnals may

o - . — "'*s.f’ﬁiunﬂ.‘ﬁ'ﬁ?ﬁ"i?&;g
&=

gy ) . N - JUE ' MIMEOINTLE
.,.‘1,;: . . L Eg M ——

S, ‘ - Govl. of fndi:n - AL ' )' ! »\
\V/ S S S ‘N\\xﬁ/.\m\z ~'§7 L
{01 9(57)199ISE@IDIMen-IICI /.2 5 Q ‘ L)AILD ‘.’:0*/ 2T D

OGN R IETY

) t.onmlvlion ol lunn ut p:e‘scnt J(.l“Oll"-l(.Jl\r(lan '_'}i

R v

[(‘Iv///LInct‘) dl/f/[le?OO’”?OOA ~---0ptmn'x for. further- ponth on,:

M ll ¥

A ||st of Dmftsmcn Gr'\de-l & 1 (Clvﬂ& Eloct ) who hwo becomo

% requested to indicale oplions for transfer latest by 31.01.2001, by giving names '. s

4 stations, in order of preforonce for considerahon along wilh lho data. of posllng for
2 h.,t 10 ycarq lo thlu olflco. '

ALY l,,\'«h‘ﬂ .:
The Supcr.nlcndlng Engmeor.»/ExchUVe Engineers are also requested-{o f;',
,..b.m. check up the list’ cycloucd and inlimato discropancy / emlssion if.z any, 1o “'llo 1; ;

Ji4:¢ most ur_;enlly lntCJt by ;1 01 2001 for further necessary acllon at thas end
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}’, oupcrmtcnduu CnJincelf, Co Ord.
" ~.’5'3/T,'\\v' LA ' Jon T

To e L
All SEs, ..L'x(P&A) & EXECU TIVE ENGINLER.J(CIVIL/ELLCr), iPWD, Undcr l:natorn
Reglon, ‘ . R

'

...-. . ,..n l.,_."-,’; "‘:‘
Copy for information to:- - ) . Lo
1. Addl. Director General, ER, CPWD, Calcutta oL e j
2, Regional zccrotary, EDoA CPWD Caicutta - ) o, oy
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e Superintonding li.‘,ng'::wcr(("oord).’
Fastern Reglon, CUAYLD, INEzam i’alace,
Loarliaata 20,

Ty

‘[y\t.\\\) @y A, \:—H\’

e Retention in Ui preseul place ol posting i respoct ol Shii UK. h'uklu‘uuid)."u.i,

D'man Gdlll

el 1, My represcntation duly forwvarded 1o you vide
4.6.04.

—_— Through Proper Chauncl.

chy
.

Nn.'.’.l('S)/l\lu'(.'l)/'."()() 19095 dated

2 Your Officc Order issucd vide No.9(37)Trman- IL"C:‘SE(C‘)/F.R/KOI.?I'JB(}'
dated 7.6.04, . . S

a ————

: . - ' . ) . ’ )
Nir . . o
DAL . [ ; .

[ o

With reference to vour office order I\{yﬂ.‘ o well as my representation under
colerence resarding above mentioned subject, 1 like to draw your kind altention to the
Lalfowing facty, ‘ ’ . .

1. That Sir, just one and half year before Tivas wanslerred vide your office order
o TN O TYIMVSE(CYER/Calenta/ 771 dated 2392002 from the office of
\ SEOMGHEZ) o the oflice of the Baveutive Enginet, Muplialayu Conlsal
' Division, CUWD, Shittong and joined on 17.10.02.
e tratisier order has been issucd at the mid session of the scholastic year of
NMenhataya tor avhich the edication ol my son will be distupted lor a year
since the quention of admission 1o next place af posting will not be
by the School authoritics.

[ am not the longest stayee as Drafisman al Shille
cicar [rom the following slatement.

accepled-
g which will be crystal

£14

L (1) sl DUip Adbikarl - Since 16-05-198) i.c, trom the date of joining
i1 the service as D'man il today same station of posting i.c_Shilluug
for 23 vears at_a streteh, even afler promotion to Gu.ll from Grlil
and staying i the same station of posling..

(i) Myself, Shrl UK. Suldabaidya from 14.02.1990 i.e. {rom the date of

~ the joining the scrvice upto 23.06.1996 Twas at SILCHAR.
From 24.06.1996 to till date i.e. 8 vears at Shillong,

Gy S Bumita Lyngduh, D'man Gedl : From 10.6.1992 {date of
appointment in the service) il date working al Shillong even alter
pProvwdion.

() St )t tham, D man Gr. e From 15.6.1992 (date ol appointment
i e service) till date working at Shillong even after promotion,
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4. Tiv this conncction, kindly also refer DG W, CPWD), Now Delhi Office Order °
: No.5/4/2004-S&D/141 dated + 5/9 March, 2004 (copy cuclosed) regarding
decentealizing the authority of making transfers and poutings of the staff, e
According (o the guidelines (a) the normal tenure of stay in a Circlo would bo ..

8-10 years (b) transfer and posting will be done at pre-detenmined dates in the I

s months of Marcl/April and Ottober/Novembier overy yoar and (c) the normual =y

- tenure of stay dn an office would be 3-4 yeary Coe v !

. s

. . -

- Inview of above mentioned facts and figure, it is very clear that, I am inno
way the scniotmost D'man, Gr.II of this headquarter at Shillong who is to be
transferred (without any prejudice). It is not only the violation of tho nonmng
and guidelinos of the tranafer policy mads by the competent authotity but also

~ depriving mo from the Justico and on tho other hand naked favourism 10 an
<ligible person for transfer by giving transfer to same place of posting, Hence,
Lrequest to your goodsell pleaso allow me to stay inithe same plice of pusling

- for comploting my tennirg and for which act of kindudan 1 sball romain over
grateful, Ct S s -

'

‘Thanking you,

| , | - Yours ijhuty,

. ' qm)f;;?,?\ Ei 0"‘ '
(UK. Suklubuidy) -

D,man Grade-II

dieghalaya Centdral Divislon,
CPWD, Shiltong.

Copy o:.

. . ' P
1. Thz Director General of Works, CPWD, Nignsan Bliawan, New Dethi : ; TP
' Lot Lavour of information und necessary action pleaso. S EhS
2. The ADG(FR), CPWD, Nizam- Palace, Kolkata=T(0020) for favour of SR
information and becessary action please. : } :
J Ihe Chief Logincei(NEZ), CPWD, Shillung for favour of information N
ard necessary action pleaso, ‘ Pl :
4. Lhe Supcxintcnding Lngincer, Ansaun Central Cirele-1, Crrwp, : ! ;
Guwahati-21 for favour of information and necessary action plesse, . ,
5. The Superintending Engincer(P)(NEZ), CPWD, Shilleng for favour of o 5 .
information and necessary action please, . T
4. The Exceutive Engineer, Meglialuys Cent al Divinion, CPAWD, Shilloug f R
for favour oi'infonnalion,mldnccessur_v action ploase. I
7. The Degiona Scerétary, Al India Ungincering & Drawing  Stafr 0 ] : _l-.,_.;
Aasociation, Kolkata for intormanon and flecesyary action, : : i X
(U.K. Suldabaidys) 3 | E ‘;
D'mann Gr. 11 : et
. : | i
- 1
‘o . 3 ;
| °
+ C
. N
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GOVERNMENT OF INDIA
(L.‘EN'i'-R/\I., PUBI,IC WORIS I)lil’AR'l'Mls‘N’l'
SYMGCDR00403y Dated, Shillong the 9.6.2004

The Supcnzintcnding Engincer,

Lo-Owdinutjon Circle (E2), [
' C.P.‘.‘.’AD.,,I\Iizam Palace, !
PRUI AJCI30s¢ Koud, v

Kolkala — 20, ' '

i{qgul'ding branslor of Sy U‘K..Sukl‘z'xba.lidyn, Divuglitsnng, gadoll,  °
_ . . B o

Your order N(‘)“)(57)/l)’m:m-ll/Sli(C)/l‘lR/K()l 1336

dated 7.6.04.

~n view of Pyrg 2, 3(1) his case is st gly reccommended for reiention i this
cghalaya Contyal Division, CPwD, Shillong,

Thanicing You,

Yours failllﬁllly,

(Er.D.Das) -
Exccutive Engincer
Mcglmluyu Centr

al Division,
CPWD, g

illong,

.npcrinlending Engincer, A
it 3 for in_ll)mmliun an
Lterin ending |

o and neges

Ssam Centrgj Circle No.I, C.l’.W.!).,

d ecessary autig), please, Lnclosed Opg
;'nginccr(l’); (NEZ), Crhwp, Cleve Colony,
WArY action please: IEnclosed One chrcscl;lz '

Bumunimuidun,
Representatiy .
Shillong  for .

wion
‘U‘
\ .‘ ,
I
’ 1
Y . . . . .
: .'Lu.".\.U! ve ILNﬁINEER *3.{
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Guoveshat Dongt
IN THE CENTRALABMINISTRATIVE FRIBUNAL, - ) ' :
GUWAHATI BENCH, GUWAHATL N & <
0.A.No.144 of 2004 ‘é
23
N
=+

...Applicant-

-Versus-

The Umon of India & Others
...Respondents
-AND-

IN THE MATTER OF

Rejoinder Submtied by the Apphoant in fhe above sud
Original Application against the Written statement filed
by the Respondents.

The uonble Applicanis subrmi {tas Rejoinder as follows:

i Thut with regard {o staivinent made W paragraph 1, 2 & 3 of ihe
Written Statement filed by the Respondents of the above said Original
Application, the Applicant have no comments and beyénd records

noilnng 1s adimiied.

2. Thit with regard i siviement mude i Paragraphy 4 of the
Written Statement filed by the Respondents of the above said Original
Application, the Applicant begs to state that the same are not true and
also misleading io s How'ble Tribunal. The Apphcant begs o siafe that
in the said transfer order dated 23-09-2002 at Annexure-A of the instant
Original Application is not a temporary adjustment of posting. In the said
! Office Order dated 23-09-2002 nowhere it was mentioned that it was a
temporary adjustment. It has been clearly stated that the transfer and
posting of the following Draftsman Grade-I and Grade-II (Civil) are
hersby ordered with immediate effect in the interest of public service.
The posting of Dilip Adhikari, Drafisman Grade-II (Civil) has no
. relevancy or connection with the posting and transfer of the Applicant.

ke Loy . Subdodgond e |



Henee the statemnent made in the Wnilen siutement 1s motivaied and

misleading to this Hon’ble Tribunal.

3) That with regard io staiemnent made in paragraph 5 of the Writien
statement filed by the W are not true. The Applicant begs to state
that he is the not longest stayee. The letter dated 16-07-2004 (as
menboned ab Arvmexure-Il of the Wniten statement) has not been
annexed in the service copy of the Written statement. The Applicant begs
to state that he has not been able to file his representation in time
regarding Ins oplion for choice stution due o s official duty at New
Delhi from 27-05-2004 to 02-06-2004. It may be stated that the
Applicant was directed by the Superintending Engineer (Enquiry),
CP.W.D, New Delin vide his Order dated 05-04-2004 (0 appear before
him as a witness and also to take his evidence in a Departmental Enquiry
against one Shri RR.Dahia (Assistant Engineer, Civil, CPWD) under
Rule i4 of CCS (CCA Rules 1965). The Apphicani hms also filed an
advance copy on 04-06-2004 for his options for further posting.

Armexure-X 1s the pholocopy of letter dated 05-04-2004.

Ammexure-X1 1 the pholocopy of Applicant’s representation fled
on 04-06-2004.

4) That with regard (o staterment made in puragraph 6 & 7 of the
Written statement filed by the Respondents, the Applicant begs to state
that the same are not true and also misleading to this Hon’ble Tribunal.
The Apphoant hus already stated i the above paragraph-3 that due io Ins
urgent official engagement at New Delhi he could not filed his option for
choice posting in time. Immediately after his arrival from New Delhi he
fled an advanced copy before the concerned authonty stating s option
for further posting. The Respondents have themselves discriminated the
Applicant with the other Drafisman Grade-II who is longest stayee than
Appheant by considening their representation,

5} That wiih regurd to staiement made m puragraph 8 o 18 of ihe
Written statement filed by the Respondents, the Applicant begs to state
that the Respondents with a mala-fide intention posted your Applicant at
Srichar. The Superimbending Engineer, CPWD, Silchur Cirele vide lis

Qe < v, Sdlaboidye



A
.

leter  No. 12(1/SE/IBBR/MC/SIL/2003/290  Dated  10-06-2004

N

addressed to the Superintending Engineer (Co-ordn.),CPWD, Kolkata
(ie. the Respondent No.4 of the instant Application) has informed that
here 1s no sunction post of Drafisumm Grade-lI where can Sim
U.X.Suklabadya, Drafisman, Grade-II be accommodated. Therefore it
was requested by him to post one Draftsman Grade-I as per sanctioned
I as early as possible for smooth

sirength msiead of Drafisiun Grade-1i

running of Govt.work.

Amexure-X2 iy the  pholovopy  of  letier  Nei2
(1)/SE/IBBR/MC/SIL/2003/290 Dated 10-06-2004.

From the above, the Wnlien Siatemnent subusiied by ihe
Respondents are wholly bereft of substance and no credence ought to be
given to it. Thus, in view of the abject failure of Respondents to refute
the contentions, averments, questions of law and grounds made by the
Applicant in the Original Application filed by the Applicant deserve to
be allowed by this Hon’ble Tribunal.




VERIFICATION

I, Shri Uttam Kumar Suklabaidya, Draftsman, Grade-II, Office of
the Executive Engineer, Meghalaya Central Division, Central Public Works
Department, Shillong, Meghalaya do hereby solemnly verify that the
statements made in paragraph nos. V2,4 are true to
my knowledge, those made in paragraph nos. 35 are being
matters of records are true to my information derived there from which I
believe o be true and rests are my humble submissions before this Hon'ble

Tribunal. I have not suppressed any material facts,
And I sign this verification on this theZidday of ™ov 2005
at Guwahati.

,\}HQ\N\ ALY -
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From<M.C.Bansal. |- l A
Superintending Engingg;t(lnqury) NER
Central RW,D, ;' " Hmh e (R

Room NO.3, ist Floor, 'E'Wing |
Nirman Bhawan, New. Dethi-110011
Phone NO.23017640 | | |

. T AR I ‘ )

" SE(Inquiry)/27/2001
. Dated: 6.04.2004

T
K A

(1 )Sh.l}ﬂaikbul -Hussain'B_brbhwya.’ inspe ptor!.,,Customs:&~Cent. Excise, Anti Evasion Unit, Shilong.
(2)Sh. Chandra Kr. Gupta, 0.5., Of ‘!;Thq_SSW(NEZ),'.CEyVD,‘ghlllong. j
m.w\hmed;ﬂmsmmz. /o the SSW(NEZ), CRWD, |shiliong. = = '

h.

| t_tam,'lﬁumarfSulélabaIFYa,‘DQtélM'pn’,;Ol<>:'ithe-&§SW(NEZ)';fCPWD, Shillong.
(8)Sh. Subarta'Chatterjee, Asstt, O/o the'Si LM“N?&Q}.’PQQ(Q Shilllong."
PRI S A N I RT ghie -

- Through':PO:. . -igiz). " sl ,] B %M, P

1 ! ; 3
f i ) [t}

Sub: Departmental Inquiry into the chqrgTsﬁfqg‘rpga'q ggglr)gt Sh, R,R.‘gahiya, AE(C) under
| .

y
25

y ~

Rule 14:of CCS (CCA) Rules, 1965/ || & gl
' P B I . .
You have been cited as a witness in the above departmental inquiry being
conducted by me, Your evidence Is considered. materlal In the case. You are, therefore,
reqqeLted to appear before me ito givalev _g,agqg,.};t,l th'q.time,;‘data“ and venue mentioned

belowl & 4, 4 I Y vl v,T o - L
; - Venue

o
[N

4
ST e
yoh

IR

Date and Timg B

. e

25t? Mlay2004,& ' S o Olo SE(Inquiry), Room No.3, Ist Floor, E Wing
(267 May2004at11.00AM | | | | Nirman Bhawan, New Delhi-110011 3

Co oy o ' !
e I :

Recaipt of this summaons may pleasg be aq,(nowlagged’. : . ‘ '

i
| % “ A 4

S.E{Inquiry)
Inquiry Officer A

o . ) }
i : : :

Bhawan, New Delhi (PO) with the
acknowledgement received may be

' .
e (M.G Bafzal)
|

{
k)
Cu py Lo : ! k ‘

|

Sh.S.NRai, EQ(D)I, Vigilance Unit, CPWD, Nirmar,
request to deliver the Summons “to the witnesses/and
Sent tO thi's Ofﬁce. e : ’ . : ' . . ! ' {
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ot S.E.(Inquiry)
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T | Advance copy A
' )

\/T[‘he Supermtending Engineer o ",‘
- Co-ordlnation(Rgion..Bl&Bu)
"PWD, Nizam Palace C
234/4 AJC Bose Road. -
Kolkata-20 " i’
(Through Proper Chizfme{l): : | E
S

ub;+ Optibn for furthor posting on complotion of tenuro at present station. |
Ref:- 9(S7VSEC/ER/ICDN-IV/Kol404 Datod:12-5-04
Sir, . ‘

.

With reference to the above letter. I have the honour to draw your kind

I haw . attention for the following

few lines regarding permission to retain at Shillong for another tenure,

@  Iwontto Delhi. for official duty. on 22 May 2004, & rotumncd back on 2 Junc 2004. So it is not
| possible to represent my option before oron 31" May 2004 |

@ Ijoined this department as D/Man (Gr-IIT) on 14.2,199, and I was
| CPWD Silchar, In June 1996 I was promoled as D/Man (Gr-1I) and was posied o the office of (he
SE(P)NEZ;CPWD,ShiIIong. Again T transferred from SE(P)NEZ,CPWD Shillong to Meghalaya

Central Divisio;y: Which 'is under Assam_ Central Circle I CPWD, Guwahati-2], (Assam).And
Joined in this Office on 17, 10.2002. ‘ o

posted at Silchar Central Circle

(iii)  That Sir, my son is studying’in local school and hence it is a problem for me to get the admiaéidn in
- the middle of the year in any where, - -
In view of the above, I would like to request your kindly retain me at Shillong for another tenure and
for which I shall remain over grateful to your honour, ' ¥ el

: : 2 s st s et E———
= Thanking you-in anticipation.=— ,

AR

.,,W‘En(-hm: :j:‘.',” B

. .. . T » . .
2 W LS N
T P wdneSoroorder,

Youu;'fa.imﬂ :
4 /7’ C\-.

(UK. Sukhlabaidya)

: D/Man Grade-I1
- Of/o the Exccutive Engincer,
_ - ‘ Meghalaya Central Division,
C.P.W.D,, Shillong.
NG } S
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A.Nwmmz " Ko
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: IRGT EEIR Y
/ o - Goverment of India .
A : it whvar fyafor fywr : .
. / o . Lentral Public Woiks Department oy
AR TR WA WP Avge ST s ,
' ORI - Indo Bangladesh Border Roads Maintenance Circle
I TR DU o R Reareyzo0” oo o
Sncharlsqpoz
. A

NO.12(1)SENBBR/MC/SIL/I200942 9 6 g T DATED 40, 6,04,

BT g N i “’;“{:&@T‘?" o
1 o, g s s b E},{g Fham
The Superint)en.dmg Engineer,” »-%:“ ':;k;?f%(:?'f}e( &
Coordination Circle (E2), = * ke '
| 234/4 AJ.C Bose Road, -
* Nizam Palace, CPWD,
Kolkata, -, @ hGas,

[ e d (% & * g ny - t . ! ._
PHPISEE g Transforibosting of Dimep Gl o
o " . Reference; " Your letter * No 1?_ ‘(gkg)‘/D[mqg-H ( CysiL (C VER/Kol336
| : L 7 8,04 e 5 e ‘

PR
Sy

R
e

A - [
.'i_;“_ DTN -

Vide your abdve mentioned office "orplér' you have transferred and posted

. | DimenGr.llin various Units;‘s‘and;ﬁalso_Q{mgn‘_csr.-ll namety Shii UK. Suklabidhya,
~Lin this cire inst Shri B.K. Roy" sforrod hurae ), .
in fhlf"qnlc_lfaﬂ?ggtqnt > B_l, Roy, tranf;f;:_rai;temdw ’“&{tgfp " e

Thig office has alroady informad 'yroﬁlthat as per sanctionad strength there
i3 no sanctioned. post of D/men Gr:ll,,,ln,thlgs office and It Is also reflected In all the
disposition lists sent to you‘.every;month?(copy‘of sanctioned strength is anclosad
herewith for ready reference). R ‘

Therefore, it is requested to kindly post one D/imen Grl, as per sanctioned

strength instead of Dimen Gr.li as early as possible for smooth running of Govt.
waork., : A o o

J
retENCI0S 0 A slated: above mmme. - -
\ ' oL e R P i o
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